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BEFORE THE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH PUNE,

AT PUNE
O.A. NO. 110/2023
MSH SHAIKH .... APPLICANT
VS.
STATE OF GUJARAT AND ORS. .... RESPONDENTS

REPLY ON BEHALF OF RESPONDENT
NO. 3 — PRAHARIT PIGMENTS LLP TO
THE REPORT OF THE COMMITTEE

MAY IT PLEASE THE HON’BLE TRIBUNAL
THE RESPONDENT NO.3 MOST RESPECTFULLY SUBMITS
THAT :-

The Committee constituted by this Hon’ble Tribunal has submitted
its Report in the month of January, 2024 and the Respondent No.3 would
like to file its Reply to the said Report as under:-

1. Atthe outset, it is submitted that, the present Respondent has filed a
detailed Reply before this Hon’ble Tribunal on 23.10.2023. The

Respondent No.3 hereby adopts, affirms, reiterates the statements

and averments made in the said Reply as part and parcel of present
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Additional Reply. Nothing shall be deemed to be admitted on behalf
of the Respondent, except so far it is expressly denied.

The Committee has given point by point rebuttal of the statements
and comments made by the present Respondent during the hearing
conducted by the Committee. The Committee has relied entirely on
the basis of the First Information Report (FIR) prepared by the
Police Authorities and its Preliminary Investigation Report,
prepared by the Respondent No0.2(GPCB), which is again
completely based on the FIR and has come to the conclusion that the
Respondent No.3 is guilty of committing the crime. It is submitted
that the Respondent No.3 was having a valid consolidated Consent-
cum-Authorization, AWH-97707 dt: 11/12/2018 on the day of the
incident which clearly stated the Hydrochloric Acid (HCI) as a by-
product and hence the Respondent No.3 could sell it in similar
manner as is done in case of other products. It is submitted that since
the said chemical was a by-product as per the CC&A, it cannot be
considered to be a hazardous waste by the GPCB while coming to
the conclusion that the Respondent No.3 had violated the provisions
of the Hazardous & Other Waste Management Rules 2016 and hence

liable for the incident, which occurred on 09.02.2019. Copy of the
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guidelines issued by the CPCB in May 2019 is annexed hereto and

marked as ANNEXURE — R-1.

The Respondent No.3 submits that the Respondent no.3 had already
complied with the CC&A specific Condition no. (a) by analysing
the by-product HCI through MoEF approved laboratory before the
incident took place, however the analysis report of the same could
not be submitted in time to GPCB. However, it cannot be concluded
that if the analysis report was not submitted in time, it was a
hazardous waste. It is further submitted that, the HCL of Respondent
No.3 was not a hazardous waste and was sold to M/s Mahaveer
Enterprises, which is an entity in existence, as evident from the
original GST Certificate produced by the Respondent No.3.

The Respondent No.3 further submits that the Respondent No.2
GPCB had issued a closure order on 10.02.2019 and interim
environmental damage compensation of Rs.10 lacs was imposed on
the Respondent No.3. The Bank Guarantee submitted by the
Respondent No.3 was also forfeited by the Respondent No.2. The
Respondent No.3 thereafter, challenged the closure order before this
Hon’ble Tribunal bearing Appeal No.65 of 2019. Since, this Hon’ble
Tribunal did not grant any stay in favour of the Respondent No.3.,

the Respondent No.3 thereafter, challenged the said order of the
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Respondent No.2 in the Hon’ble Supreme Court by Civil Appeal
N0.9205 of 2019. The Hon’ble Supreme Court by its order dated
19t March 2020 had quashed the closure order and had permitted
the Respondent No.3 to continue its operations.
It is humbly submitted that the Police has registered FIR on the basis
of death of two people, who have been reported dead on account of
exposure to an unknown gas, near Palsana khadi, Surat. It is
submitted that the said incident was reported to the Police by
Sanjivani Hospital, which is at a distance of 60 kms from the factory
of the Respondent No.3. The present letter petition came to be
addressed by the Applicant, raising the aforesaid issue of illegal
Hydrochloric acid. Based on the said letter, on 09.05.2019 after
almost 3 months of accident took place and the complaint was based
on FIR filed by Police after 16 days of the accident. The Respondent
No.3 believes that this FIR has many question on its genuineness
and is a part of a larger conspiracy against the Respondent No.3.
The following points raise certain doubts about the genuineness of
the FIR : -
(a) As per the FIR, a call was received by the police at 8.30 AM on
09.02.2019 from Mr. Hiren Tayler Medical officer of Sanjivani

Hospital informing that two persons (Bhagvanbhai Revabhai
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Bharvad & Bharatbhai Meghabhai Sathia) were found out at
Tantithiaya, near Gokul dham society by Mr. Bharatbhai
Tejabhai Bharvad and were unconscious when brought to the
hospital and hospital declare them dead. The Respondent No.3
responded to it pointing out that as per the Sanjivani Hospital
report, the police came with both the Persons at 5:30 AM
09.02.2019 at Sanjivani Hospital. So the initial doubts raised was
that why did the police mention contradictory matters in FIR that
Dr. Hiren Tailor informed at 9:30 am on 09.02.2019 on telephone
about admission of the affected person the Sanjivani Hospital and
why the police did not include Sanjivani hospital Report in the
Charge sheet. Also as per news in several Newspaper, the CCTV
of Sanjivani Hospital were broken by crowd after the second day
of the accident. Proper investigation was not done by the police
to retrieve the relevant CCTV recording from the back up of
Sanjivani hospital hence, no mention in the charge sheet. This
must be investigated. Copy of the newspaper report is annexed

hereto and marked as ANNEXURE — R-2.

(b) The Respondent No.3 had filed an application under the RTI to
108 ambulance helpline for getting the information whether any

victim was transferred to hospital from Gokuldham society on
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09.02.2019. The Respondent No.3 received the response which
revealed that name of one of the three persons mentioned was
different than the one mentioned in the FIR. As per 108 report,
names of the three affected persons transferred from Gokuldham
to SMIMER Hospital & Medical College-Surat were;

1.Unknown Patient
2.Bharat Bhai M. Sathiya
3.Munnabhai Kadiyadara (name not appearing in the FIR)

All the above activities were done during 3:54 am to 4:52 am on
9/02/2019 and police has not attached SMIMER Hospital’s
Report in the Charge Sheet. The Respondent No.3 tried to get the
report from SMIMER Hospital but did not succeed. This Report
indicates that the police had not done proper investigation and
directly involved us. Copy of the response received from 108
helplines is annexed hereto and marked as ANNEXURE — R-3.

(c) Through RTI the Respondent No.3 received Death Certificate of
both whose names are mentioned in the FIR. Both persons’ death
time, address and permanent address are same. So both persons’
death occurred at their home only. Copy of Death Certificate
Attach as ANNEXURE — R-4 colly.

(d) The Respondent No.3 strongly believes that accident took place
nearby to the SMIMER Hospital and not nearby to the Sanjivani
Hospital (As per FIR accident place approx. 2 KM away from
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Sanjivani hospital & 18 KM from SMIMER Hospital) as for
emergency call 108 ambulances would take the patient to the

nearest hospital only.

(e) Furthermore, it is submitted that upon perusal of the death
certificates of the deceased persons, it is clearly evident that the
said people have died at their residence and hence, their death
cannot be attributed to the alleged activity of the Respondent
No.3. People have died at their residence and hence, their death
cannot be attributed to the alleged activity of the Respondent
No.3.

The samples of chemicals, which have been taken by the
Respondent No.2 GPCB from the tanker at the site of the incident &
from the factory of Respondent No.3 at GIDC Jhagadia, are entirely
different in characteristics and do not match. There had never been
any production or other activities undertaken in the factory of the
Respondent No.3 before or after the incident, which would generate
the material having the quality similar to that was found by the
Respondent No.2 in the tanker, at the location of the incident. In
view of the circumstances narrated above, it is quite evident that the
death of the two persons has not occurred on account of alleged
activities of the Respondent No.3 and that the Respondent No.3 is

liable to be discharged from the present proceedings in view of the
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same, therefore, the present Original Application is required to be
dismissed with cost.

8. The Respondent No.2 has been granting consolidated CCA to other
Companies who have been using HCL similarly to that as the
Respondent No.3. Copies of such CCA are annexed hereto and

marked as ANNEXURE — R-5 colly.

PUNE
DATE : 08/ 05 /2024

ADVOCATE FOR RESPONDENT NO.3
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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH PUNE,

AT PUNL
0.A.NO. 110/2023
MSH SHAIKH ... APPLICANT
VS.
STATE OF GUJ ARAT AND ORS. ....  RESPONDENTS

AFFIDAVIT IN SUPPORT OF THE REPLY

I, RAMESH PADSHALA, adult, Occu.: business, having address at Plot
No.38/11, GIDC ESTATE JHAGADIA, DIST - BHARUCH, the
Managing Partner of the Respondent No.3 hereinabove, do hereby state on

the solemn affirmation that: -

I say that I am working as Managing Partner of the Respondent No.3. I am
’7\/ R N\ duly authorised to file the present Affidavit. I am aware of the facts and

oz ~N \¢ircumstances of the present case and hence I am able to depose the same

‘\

QT oath.

_ / That the Respondent No.3 is filing the Reply to the report filed by the
= Committee dated January 2024. The facts and circumstances are well set
out in the main body of the Reply. The Respondent No.1 adopts, confirms,
maintains, repeats and reiterates whatever has been stated in the main body

of the Reply and for the sake of brevity, convenience, and in order to avoid
repetition, craves leave of this Hon'ble Tribunal to treat the statements,
averments and submissions in the main body of the Reply as part and parcel

of this Affidavit as if the same are reproduced herein ad-seriatim, with a

view to avoid repetition and for the sake of brevity.

Tejash M. Wartatia\

Hl 11a
|k
v, g '171:'
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I say that whatever stated in the Reply and the present Affidavit is true an
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-
o

. : al
correct to the best of my knowledge, information and belief and the leg
advice, which I believe to be true.

Solemnly Affirmed at Bharuch oy, this gTH day of April, 2024.

o

BEFORE ME
EXECUTED ACCEPTED
& SIGNEOBEFORY ME
> (.,
Tejash orfatia
Notary lndig
MTR 17
ANKLESHW 1. BHARUCH

Deponent

Wo. 96985 75057
Tejash R, g

, arfagg 1

9 ocy. Rog N )

o Sy i 2y
Reg. No. NTR/AN

Ki3123
Ankleshwar-01, Digg Bhanjzh
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ANNEXURE-R-1

Guidelines for Identification of Materials Generated from Industrial
Processes as Wastes or By-products

[Hazardous and Other Wastes (Management and Transboundary

Movement) Rules, 2016]

Identification of Material as Waste or By-Product in compliance with the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules 2016 (HOWM Rules 2016)

NO

v

Is the material not intended to be produced but gets produced in the
production process ?

NO

YES
y

YES

I Has the material been claimed as a by-product ? |

YES
Y

Is the material listed in Schedule —IIl or Schedule-1V or Schedule-VI of the HOWM Rules 2016 ?

NO
YES ~
—[ Is the material listed in Schedule - 1 ?
NO

A 4

ﬂ;lct the
Prefeasibility Study

for its end Uses.

) 4

The material is
Hazardous or
Other Waste

Conduct Environmental &
Health Impact and Risk
Assessment Studies
covering different end
use scenarios of the
material.

Is there any potential risk or
Impact identified in any of the end

io?
NO Are the End Uses Feasible? YES use scenarior
| NO NO YES
Is the “Production Process” from which the material gets produced listed in the projects
or activities Requiring Environmental Clearance (EC) under the EIA Notification 2006 as
Amended?
YES
Apply for obtaining EC for the production of the EC By-Product
GRANTED material as by-product. GRANTED

(May, 2019)

Central Pollution Control Board

(Ministry of Environment, Forest and Climate Change)
Parivesh Bhawan, East Arjun Nagar, Delhi- 110032
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Guidelines for Identification of Materials Generated from Industrial Processes
as Wastes or By-products

1.0 Background

Industrial process may also generate waste(s) and by-product(s) besides
products(s). The management of Hazardous and Other wastes in India is
regulated as per the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 (HOWM Rules, 2016)

The “waste” is defined under Clause 3(1) (38) of the HOWM Rules 2016 as
follows:

Waste means materials that are not products or by-products, for which the
generator has no further use for the purposes of production, transformation
or consumption. The explanation incorporated further for the purposes of
this clause states as follows:

(i) Waste includes the materials that may be generated during, the
extraction of raw materials, the processing of raw materials into
intermediates and final products, the consumption of final products, and
through other human activities and excludes residuals recycled or
reused at the place of generation; and

(i) By-product means a material that is not intended to be produced but
gets produced in the production process of intended product and is used
as such.

The HOWM Rules are silent about the conditions in regard to the suitability
of the “as such use” of the material that is not intended to be produced but
gets produced in the production process of intended product for its
identification as a by-product. The distinction between when a material
generated from a production process should be considered as a “by-
product” and when it should be considered as a” waste” is required to be
discern critically. In case a “waste” escapes as “by-product”, it may get out
of ambit of the aforesaid regulations and carry the risk of adverse impacts
on human health and environment. On the other hand, if a “by-product”
gets categorised as “waste”, its generator  will have the compulsion of
complying with all requisite the requirements prescribed under the said
Rules by such generator.

This therefore requires formulation of criteria/guidelines for identification of
materials as wastes or by-products.

In order to prepare the aforesaid guidelines, Central Pollution Control Board
(CPCB) vide its order (Annexure-I) No.F.No/B-29016(SC)/1/19/WM-II
Div./18154 dated March 27, 2019 constituted a Technical Committee for
laying down the criteria and preparation of the guidelines for identification
of material as waste or by-product in line with the definitions stated in the
HOWM Rules 2016. The members of the committee are as follows:

(1) Dr. Ranveer Singh Mahwar, Former Additional Director, CPCB

(1) Ms Deepti Kapil, Scientist ‘D’, WM- II Division, CPCB, Delhi

1|Page
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Guidelines for Identification of Materials Generated from Industrial Processes
as Wastes or By-products

The preparation of this document is also in compliance with the orders
dated 12/04/2019 of the Hon'ble National Green Tribunal, Principal Bench,
New Delhi, in the matter of Original Application No. 804/2017: Rajiv
Narayan & Anr. Vs Union of India & Ors wherein the directions of the
Hon’ble Tribunal includes preparation of guidelines or protocol on how to
decide a material to be a by-product. The order dated 12/04/2019 is given
at Annexure II

Mr. Bharat Sharma, Additional Director and Head of the concerned Division
(Waste Management Division-II) ensured his participation in all the meetings
of the committee, as requested to him and gave his best possible inputs.

The details of the work done by the committee including, the methodology
followed in the process, the findings of the global survey and review study
done to get the definitions of wastes and by-products contained in the
international regulations including the Basel Convention on the issue, an
analysis of the HOWM Rules 2016 and the related environmental legislation
specially the EIA Notification 2006,and the steps suggested to be followed for
identification of material as waste or by-product are given in the subsequent
paragraphs of this report.

The guidelines on identification of wastes and by-products will help in in
distinguishing “waste” and “by-product” thereby resulting into effective
enforcement of the HOWM Rules.

2|Page
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Guidelines for Identification of Materials Generated from Industrial Processes
as Wastes or By-products

2.0 Methodology

The methodology followed by the committee included extensive surveys and
discussions for, (i) collection and review of the relevant provisions
contained in the Basel Convention, the regulations of EU and other
countries, (ii) critical analysis of HOWM Rules, 2016 and the related
environmental legislation of the country, (iii) the various essential aspect
(such as feasibility, environmental and health impacts and risk analysis)
needing assessments for identification of a material as a waste material or a
by-product and (iv) formulation of the criteria/steps to be followed in the
process of deciding a material to be a waste or a by-product.

A summary note (Annexure-II) on the proposed preparation of these
guidelines was also posted on the CPCB’s website inviting comments from
all interested. The comments received were reviewed and incorporated for
the best possible inputs.

3|Page
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Guidelines for Identification of Materials Generated from Industrial Processes
as Wastes or By-products

3.0 Global Scenario on Definitions of Wastes to By-product Relationship
and Its Implications

The regulations of the different countries including EU and Basel were
reviewed for the definition of wastes, by-products and related terms to
explore the criteria that are followed for identification of waste and by-
products. This was done to find how these definitions identify a material as
‘waste’ and how a material is declared as a ‘by-product’.

The definitions as laid in the Basel and other international
agencies/countries are as follows:

Basel Convention - “Wastes” are substances or objects which are disposed of
or are intended to be disposed of or are required to be disposed of by the
provisions of national law.

OECD-Waste refers to materials that are not prime products (that is,
products produced for the market) for which the generator has no further
use in terms of his/her own purposes of production, transformation or
consumption, and of which he/she wants to dispose.

UNSD (United Nations Statistics Division)- Wastes are materials that are not
prime products (that is products produced for the market) for which the
generator has no further use in terms of his/her own purposes of
production, transformation or consumption, and of which he/she wants to
dispose.

Australia: There are a number of definitions of waste that are in use for a
variety of purposes across Australia. In-fact the same material has been
defined and classified differently depending on the purpose of the
classification, both within a jurisdiction and across jurisdictional borders of
the country.

Japan- "waste" refers to refuse, bulky refuse, ashes, sludge, excreta, waste
oil, waste acid and alkali, carcasses and other filthy and unnecessary
matter, which are in solid or liquid state (excluding radioactive waste and
waste polluted by radioactivity).

European Commission (EU)-

» Waste shall mean any substance or object in the categories set out in
Annex I which the holder discards or intends or is required to discard.

» Production residue- a material that is not deliberately produced in a
production process but may or may not be a waste.

» A production residue that fulfils the conditions of Article 5(1) of the
EU’s Waste Framework Directive (WFD) is a by-product. Bearing in
mind that any substance or object can be either waste or non-waste,
by-products are regarded by definition as non-waste. This means that

4|Page
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Guidelines for Identification of Materials Generated from Industrial Processes
as Wastes or By-products

by-products should be subject, where applicable, to legislation which
excludes waste from its scope.

» Article 5(1) WFD sets out the following four conditions that a
production residue must meet in order to be considered a by-product:

v Further use of the substance or object is certain.

v' The substance or object can be used directly without any further
processing other than normal industrial practice.

v The substance or object is produced as an integral part of a
production process; and

v Further use is lawful, i.e. the substance or object fulfils all relevant
product, environmental and health-protection requirements for the
specific use and will not lead to overall adverse environmental or
human health impacts.

» A production residue is something other than the end product that the
manufacturing process directly seeks to produce. Where the
production of the material concerned is ‘the result of a technical
choice’, it cannot be a production residue and is considered a product.

The survey revealed that there is a wide range of internationally accepted
definitions for wastes, process residue and by- products. These include right
from the definition of a waste as “material or an object which the holder
decided to discard or intends or is required to discard” to a “material which
is destined for storage in a secured landfill or incineration after its all
possible use and recovery”.

It is observed that most of the waste definitions deal with the existing waste.
Such definitions seem to accept the fact that people/institutions throw
things away, and therefore, the existing legislations appear to be concerned
with the dilemma of ‘what to do with it’?. Another problem with most of
these definitions is that they do not suggest that creating waste is an
unsustainable option. It seems acceptable to discard something no longer
wanted, or to create something with no eventual long-term use at all.

The global survey and review study indicate that the existing definitions are
not capable of constructing a system, the application of which can clearly
provide the description of the about the type of materials that are not
intended to be produced but gets produced in the production processes can
be used “as such “without any further processing.

The EU scenario, however, appears to show an emerging recognition that the
wastes collected for recycling purposes should be defined as secondary raw
materials. It also states that “A by-product or residual product does not
constitute a waste if it is destined for direct re-use in its existing form and if
the use of a residue as a substitute or ingredient is as environmentally
sound as the material it is replacing”

S5|Page
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Guidelines for Identification of Materials Generated from Industrial Processes
as Wastes or By-products

The EU regulations have laid conditions for a material that is not
deliberately produced in production process to be a by-product and not a
waste. The conditions include the feasibility of the material for its intended
use as by-product as well as ensuring of the absence of any adverse impact
on the environmental, health and other risks in the process. These
conditions have therefore been taken into consideration for the preparation
of the proposed guidelines.

6|Page
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Guidelines for Identification of Materials Generated from Industrial Processes
as Wastes or By-products

4.0 Definitions of Waste and By-product in the HOWM Rules 2016 - An
Analysis

4.1 Definitions

4.1.1 Hazardous Waste

The Rules 3(1)(17) defines hazardous waste as : any waste which by reason
of characteristics such as physical, chemical, biological, reactive, toxic,
flammable, explosive or corrosive, causes danger or is likely to cause danger
to health or environment, whether alone or in contact with other wastes or
substances, and shall include - (i) waste specified under column (3) of
Schedule-I; (ii) waste having equal to or more than the concentration limits
specified for the constituents in class A and class B of Schedule-II or any of
the characteristics as specified in class C of Schedule-II; and (iii) wastes
specified in Part A of Schedule-III in respect of import or export of such
wastes or the wastes not specified in Part A but exhibit hazardous
characteristics specified in Part C of Schedule-III.

4.1.2 Other Waste
The Rule 3(1) (23) defined “other wastes” as wastes specified in Part B and

Part D of Schedule-III for import or export and includes all such waste
generated indigenously within the country.

4.1.3 Waste
The Rule Section 3(1) (38) defines “Waste” as materials that are not products

or by-products, for which the generator has no further use for the purposes
of production, transformation or consumption. There is an explanation
included in this clause which states that the (i) Waste includes the materials
that may be generated during, the extraction of raw materials, the
processing of raw materials into intermediates and final products, the
consumption of final products, and through other human activities and
excludes residuals recycled or reused at the place of generation; and (ii) by-
product means a material that is not intended to be produced but gets
produced in the production process of intended product and is used as
such.

It may be noted here that the wastes are also materials that are never
intended to be produced but get produced in the production processes of the
intended products and the HOWM Rules 2016 permit identification of only
that material as by-product which can be used “as such” without any
further processing. Also, the definition of the by-product given under
Rule 3(1) (38) does not specify anything about “as such” as an
identification “notwithstanding anything contained in the rest of the
provisions of the HOWM Rules 2016 or any other Rules notified under
Environment (Protection) Act 1986”. This implies that the identification of
a material as waste or as by-product under this Rule is to be permitted only
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if such an identification does not involve anything inconsistent with the rest
of the provisions of the HOWM Rules 2016 and only after ensuring
compliance to the concerned other Rules notified under the Environment
(Protection) Act 1986.

4.2 Transboundary Movement of Wastes and Compliance to the Basel
Convention

The Hazardous and Other Wastes Listed in Schedule-III (Import and Export

of Hazardous and Other wastes) and Schedule-VI (Hazardous and Other

Wastes Prohibited for Import) of the HOWM Rules 2016 are part of the

Annexure-VIII and Annexure-IX of the Basel Convention on the

Transboundary Movement of Hazardous Wastes.

The Rule 12(7) of the HOWM Rules allows export of the wastes that are
prohibited for import (Schedule-VI) with the permission of the Ministry of
Environment, Forest and Climate Change. In-fact each of the wastes listed
in Schedule-III and Schedule-VI has a specific Basel Number for the purpose
of its identification for tacking of its transboundary movement. The Govt of
India being a party to the Basel Convention requires these materials to
remain identified as wastes for maintaining alignment with the compliance
requirements of this convention.

4.3 Recyclable Wastes

The Rule 3(1) 25 defines “recycling” as reclamation and processing of
hazardous or other wastes in an environmentally sound manner for the
originally intended purpose or for other purposes.

There are a total of 20 commonly recyclable wastes listed in Schedule-IV of
the HOWM Rules 2016. The classification of these wastes as recyclable itself
implies that they are not suitable for use “as such” in any of the industrial
processes and hence cannot be identified as by-products.

4.4 Utilization of Hazardous and Other Wastes as Resource

The Rule 9 (1) of the HOWM permits utilisation of hazardous and other
wastes as a resource or after pre-processing either for co-processing or for
any other use, including within the premises of the generator (if it is not part
of process) after obtaining the permission from the concerned SPCB/CPCB
as per the procedure prescribed therein.

This implies that the suitability of the waste for its utilization as a resource
is limited to the uses permitted under this Rule without any change in its
present status of its identification in the HOWM Rules 2016.
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4.5 Schedule-I, Schedule-II and Identification of by-products
4.5.1 Schedule-I

There are a total of 128 types of hazardous wastes generated from 38
different process listed in the Schedule-I. A comparison of this list with the
projects/activities prescribed in the Environment Impact Assessment
Notification, 2006 shows that the establishment or any change in the
activities of the 28 of these 38 processes requires obtaining of
Environmental Clearance (EC) from the Prescribed Authority. A total of 99
types of wastes are generated from these 28 processes. The rest of the 10
processes generates 29 types of wastes. This implies that the consideration
for any of the type waste that gets generated from the any of the process
appearing in the Schedule-I and also covered in the projects/activities listed
the EIA Notification, as “by-product” requires the generator to seek
Environment Clearance from the concerned Prescribed Authority for such a
production.

4.5.2 Schedule-II

This schedule classifies a waste to be hazardous wastes into three classes
namely class A, Class B and Class C . Class A: The Class A is based on
leachable concentration limits [Toxicity Characteristic Leaching Procedure
(TCLP) or Soluble Threshold Limit Concentration (STLC)]. There are a total of
79 constituents (Al to A79) for which limits of the leachable concentrations
have been specified, the exceeding of any of more which means the waste is
a hazardous. The Class B is based on the based on Total Threshold Limit
Concentration (TTLC). There are only two constituents (B1 and B2) and their
respective TTLC limits specified in this class which if exceeded will mean the
waste to be hazardous. The schedule also requires that the hazardous
constituents to be analysed in the waste shall be relevant to the nature
of the industry and the materials used in the process.

The Class C classification is based on the hazardous Characteristics of the
wastes. A waste that contains any of the 50 constituents listed therein will
be considered as hazardous if the waste exhibits any of the 13
characteristics (C1 to C13) listed in this schedule. The 13 characteristics
are, Flammable(C1), Corrosive (C2),Reactive or explosive (C3), Toxic (C4),
Substances or Wastes liable to spontaneous combustion(CS), Substances or
Wastes which, in contact with water emit flammable gases (C6), Oxidizing
(C7), Organic Peroxides (C8), Poisons(acute) (C9),Infectious (C10), Liberation
of toxic gases in contact with air or water(C11), Eco-toxic (C12) and Capable,
by any means, after disposal, of yielding another material, e.g., leachate,
which possesses any of the characteristics listed above (C13).
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4.5.3 Relevance to Identification of By-product

It is evident from the analysis of the definitions provided in the HOWM
Rules2016 that any material that is not intended to be produced but gets
produced in any of the process of production of the intended products may
get remain as a waste or as a by-product

A clear and consistent distinction between when a material obtained after a
production process should be considered as a by-product and when it
should be considered as “waste’ is of great concern that will significantly
influence the enforcement of HOWM Rules 2016.

It is also to be noted here that various inorganic salts, acids, bases, etc. are
commonly sold as by-products and used directly without any further
processing in various ancillary industries. However, such acids, salts, etc.
need to be examined with respect to contaminations, if any, which may have
impact on human health and environment and depending upon level of
presence or absence of such contaminations, such acids, salts, etc. are
required to be categorized as by-product or waste. For instance, generator of
spent sulphuric acid from dye &dye intermediates or other chemical
manufacturing processes may claim the same as "by-product’ arguing that it
contains 30-70% sulphuric acid and can be used in Single Super Phosphate
(SSP) production but such usage may have adverse impact on soil, water
bodies or plant since the spent acid may contain harmful organic
compounds, metals, halogen, etc. (depending upon process of spent acid
generation) which could be embedded in SSP though in trace level but
continuous use of such SSP in agriculture over the years may result in
adverse impact on soil, flora, fauna, etc. Hence, such spent acid cannot be
declared as by-product and need to be regulated as waste and its utilization
as resource recovery, if any, also requires to be regulated by way of
preparing SOP/guidelines under Rule 9 of the HOWM Rules, 2016.
SPCBs/PCCs are required to discern whether a given material is a waste or
by-product. Without this clarity, there is a possibility that the provision of
“by-product” in the hazardous waste rules may be misused by hazardous
waste generators to escape from the stringent provisions of the rules.

Thus, the identification of any material as by-product on the other
hand will means that the material has been found as a suitable resource
in its all the possible end use scenarios and also to the extent that its
regulation under the HOWM Rules 2016 is not required except in case
of the by-product so identified become surplus or expired or an off
specification material requiring disposal as per the provisions of these
Rules. This means that the by-product so identified has to be as good
as a product in the context of the Feasibility, the Environmental/
Health Impacts and the Risks involved in its all possible end use
scenarios.
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5.0

()

(i)

(i)

(iv)

v)

(vi)

Essential Aspects Involved in the Identification of Materials as
Wastes or By-products

Materials that are not intended to be produced but get produced in any
of the processes of production of the intended products will invariably
contain a variety of hazardous constituents depending upon the nature
of the industry and the materials used in the process in which they get
produced.

The materials that are not intended to be produced have no control of
their quality. In-fact the quality will be highly dependent even on the
level best management practices followed in the production system.
This uncertain quality is expected to deteriorate even further in case
such materials get identified as by-products which mean their coming
out from being regulated under the HWOM Rules 2016 and other
concerned National and International environmental legislation that are
applicable to the wastes.

The use as such of such a material may lead a complete change in
characteristics including hazardous constituents contained in it. The
constituents which are marginally leachable may become completely
soluble and even get vaporised resulting into contamination of not only
the products made from its use but also into an increased and/or
additional release of contaminants in air, water, soil, working
environment. This may also result into a total change in the
characteristics of the wastes that are generated in its end use process.
The use as such of such a material may also result into a non-
hazardous waste becoming a hazardous waste and/or recyclable waste
becoming a non-recyclable waste in the end use process industry.

The use of such materials may also result into products which may
become unfit for use in the food and pharmaceutical industry.

The use of such a material as substitute of the products already in use
may have an adverse impact on the overall economy of the entire
process depending upon the production, demand and supply of the
products it is replacing and the presence of multiple constituents in the
materials that are not intended to be produced. For instance, the use
“as such” of the spent HCl (that is generated in the metal surface
treatment processes) will not only mean the risk of the HCI produced
from the Chlor-Alkali Industry becoming surplus. Moreover, the spent
HCl generated from metal surface treatment contains a number of
heavy metals which even if assumed to end up as waste in the process
of its use will mean a waste with high level of these heavy metals.

A complete knowledge of the Life Cycle of the constituents present in
such materials is a must. This means ensuring availability of the
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(vii)

credible data/information on the composition of such materials and the
fate of each of the constituent contained in it during its use “as such”
process.

It can be therefore safely concluded that consideration of any such
material for its identification as by-product should be based on
conducting of a prefeasibility study first and if found feasible
conducting of the Environmental and health Impact and Risk
Assessment studies for confirmation of the absence of any adverse
impacts and risks in the end use of the material as substitute in any
other process.
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6.0 Criteria for Identification of material as waste or by-product

6.1 Overall Criteria Flow Chart

The overall process for identification of waste as by-product is shown in the
figure given below:

Identification of Material as Waste or By-Product in compliance with the Hazardous and Other Wastes

(Management and Transboundary Movement) Rules 2016 (HOWM Rules 2016)

NO I

v

YES
A 2

YES

1 Has the material been claimed as a by-product ? |

YES
A 4

Is the material listed in Schedule -IIl or Schedule-1V or Schedule-VI of the HOWM Rules 2016 ?

NO
YES -
—' Is the material listed in Schedule -1 ?
NO

h 4

Conduct the
Prefeasibility Study
for its end Uses.

Are the End Uses Feasible?

The material is
Hazardous or
Other Waste

Note:

YES

material.

Conduct Environmental &
Health Impact and Risk
Assessment Studies
covering different end
use scenarios of the

Is the material not intended to be produced but gets produced in the NO m
production process ?

Is there any potential risk or
Impact identified in any of the end
use scenario?

YES

| no NO
Is the “Production Process” from which the material gets produced listed in the projects
or activities Requiring Environmental Clearance (EC) under the EIA Notification 2006 as
Amended?
YES
i
Apply for obtaining EC for the production of the EC >| By-Product
GRANTED material as by-product. GRANTED

(i) Any material which was identified as hazardous waste under

the

Hazardous Wastes (Management,

Transboundary Movement) Rules,
Hazardous or Other Waste under the HOWM Rules 2016 unless
the material is identified as a by-product following the above
criteria.

Handling

2008 will remain

and
as

(ii) The identification of a material as waste or by-product is to be
done on case to case basis for the material that is claimed as
by-product and need not be uniformly applied
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6.2 Steps to be followed

Step-1

Examine the production process and find out whether the material is
“intended to be produced” or “not intended to be produced but gets
produced”. If the material produced is an intended production it is deemed
to be a “product”. If the material is not intended to be produced but gets
produced in the production process and is being claimed as a by- product go
to STEP-2.

Step-2

Check the classification of the material claimed as by- product as per the
HOWM Rules 2016 and find out whether the material is listed in Schedule-
IIT or Schedule-IV or Schedule-VI of these rules. If the material is appearing
in the aforesaid schedules, it is deemed to be a hazardous or other waste. In
case the material does not appear in any of these three schedules go to next
step.

Step-3

Check whether the material claimed as by- product is listed in Schedule-I of
the HOWM Rules 2016. In case it is not listed in this schedule go to Step-4A
and if listed in this schedule go to Step-5.

Step-4A

Ask the generator of the material being claimed as by- product to conduct a
pre-feasibility study for its end uses. The aspects to be covered (but not
limited to) in the pre-feasibility study are given in Appendix-I. In case the
end use is found to be feasible go to Step-4B. In case the end use is not
found feasible the material remains as hazardous or other waste.

Step-4B

Upon establishing the end use of the material as feasible, ask the generator
to conduct environmental &health impact and risk assessment studies
covering the different end use scenarios of the material. The aspects to be
covered (but not limited to) in these studies are given in Appendix-II. In case
the findings of the studies do not indicate any potential risk to the
environment, health or other hazards in any of the end use scenarios the
material may be identified as “by-product” subject to preparation and
submission of its Safety Data Sheet by its generator (The OSHA- Hazard
Communication Standard for Safety Data Sheets is attached at Annexure-III
for reference). In case of any potential risk is identified in the studies the
material remains a hazardous or other waste.
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Step-5

If the material claimed as by-product is listed in Schedule-I of the HOWM
Rules, 2016, check whether the process of production is also listed in the
projects or activities which require Environment Clearance (EC) under the
EIA Notification 2006 as Amended. In case listed in the EIA notifications go
to Step-6 else go to Step-4A.

Step-6

Ask the generator to apply to the concerned authority for obtaining EC for
the production of the material as by-product. The studies to be conducted
for this purpose should include the aspects given in Appendix-I and
Appendix-II. In case the EC is granted the material may be identified as a
“by-product” subject to preparation and submission of its Safety Data Sheet
by its generator as mentioned in Step 4B above. In case EC is not granted
the material remains a “hazardous or other waste”.
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7.0 Concluding Remarks

A material that is not intended to be produced but gets produced in the
production process of intended product will remain as Hazardous and Other
waste in the HOWM Rules 2016 unless it is identified as a by-product
following the criteria given in these guidelines to confirm that the material’s
use “as such” is feasible in the country, does NOT involve any adverse
impact on the environmental& humans health and risk of hazards, and its
Safety Data Sheet is prepared and submitted by the generator of the
material.
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Reference Links:

(1)

(2)

Hazardous Wastes (Management, Handling and Transboundary
Movement) Rules, 2008

http:/ /cpcb.nic.in/displaypdf.php?id=aHdtZC9taHRydWxlczIwMDgucG
Rm

Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016
http:/ /www.iwma.in/ HWM%20Rules.pdf

EIA Notification 2006
http:/ /environmentclearance.nic.in/writereaddata/EIA_notifications/2
006_09_14 EIA.pdf

(4) EIA Amendment Notification 2009

(9)

(6)

(7)

(8)

)

(10)

http:/ /sikenvis.nic.in/writereaddata/S_0%203067-2009.pdf

Basel Convention on the Control of Transboundary Movements of
Hazardous Wastes and their Disposal

https:/ /www.basel.int/Portals /4 /Basel%20Convention/docs/text/Bas
elConventionText-e.pdf

National definition of waste- All Regions/Countries, Parties of the Basel
Convention

http:/ /www.basel.int/Portals /4 /Basel%20Convention /docs /natreporti
ng/2009/compl/2009-question-2a.pdf

OECD - Glossary of Statistical Terms
https:/ /stats.oecd.org/glossary/detail.asp?ID=2896

UNEP- What is waste - A Multitude of Definitions and Approaches
http:/ /www.grid.unep.ch /waste/html file/06-07 what waste.html

Basel Convention Country Fact Sheet
http:/ /archive.basel.int/natreporting /2006 /cfs /japan.doc

Waste definitions and classifications- Report on Issues, Opportunities
and Information Gaps

http:/ /www.environment.gov.au/system /files /resources /d05Saa2d3-
be01-4413-904b-04dd09e9b0al /files /waste-classification-gaps-

partl.pdf
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(11)

(12)

(13)

(14)

(15)

(16)

(17)

(18)

Environment Agency (EU) End-of-waste and by-product hazard and
risk assessment
https:/ /s3-eu-west-1.amazonaws.com/is-it-waste /risk-guidance.pdf

Guidance on the interpretation of key provisions of Directive
2008/98/EC on waste
http://ec.europa.eu/environment/waste /framework/pdf/guidance doc

.pdf

COMMUNICATION FROM THE COMMISSION on the implementation of
the circular economy package: options to address the interface between
chemical, product and waste legislation

https:/ /eur-lex.europa.eu/legal-

content/EN/TXT/PDF /?uri=CELEX:52018SC00208&from=EN

The health and environmental impacts of hazardous wastes- Impact
Profiles

http:/ /www.environment.gov.au/system/files /resources/bcOe52ba-
8f78-4cel1-83b4-4910f4a1f0e9 /files /hazardous-waste-impacts.pdf

Guidance on the preparation of safety Data Sheets -The United Nations
Economic Commission for Europe (UNECE)

https:/ /www.unece.org/fileadmin/DAM /trans/danger/publi/ghs/ghs
rev07 /English/07e_annex4.pdf

Hazard Communication Standard: Safety Data Sheets
https:/ /www.osha.gov/Publications /OSHA3514.html

Hazard Communication Standard: Safety Data Sheets
https:/ /www.osha.gov/Publications/OSHA3514.pdf

What is a Material Safety Data Sheet (MSDS)- University of Regina,
Canada
https:/ /www.uregina.ca/hr/hsw/assets/docs/pdf/Laboratory-

Safety/Material-Safety-Data-Sheet.pdf
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Appendix-I

Aspects to be covered (but not limited to) in the pre-feasibility study

(1) Annual quantity of the material generation

(2) Composition of the material and the observed maximum concentration
of each of the constituents contained in it (please referrer Schedule-II
for identification of the constituents concerning the material).

(3) The product which the material is expected to substitute and its end
use process.

(4) Composition of the product presently in use in regard to the
concentration of each of the constituent identified under item (2) above.

(5) Acceptability of the material’s composition compared to product
presently in use specially, in terms of products that are being produced
in the process where the claimed by product is proposed to be used.

(6) Impact on the type of the hazardous wastes that are being generated in
the process where the claimed by product is proposed to be used. This
to be specially seen from the point that the use of claimed by-product
may have a negative impact on the usefulness of the hazardous or
other waste that is presently getting generated in the end use process.

(7) Present status of the demand and supply of the product presently in
use.

(8) Impact on the market of the product as a result of the substitution by
the claimed by-product.

(9) Scope for the substitution of the product currently in use especially in
case the product itself is not the primary product of the industry where
it gets produced. To make it clear here that the HCI is mainly produced
as a secondary material in the production caustic soda in the country.
Any substitution of its use with the spent HCIl will therefore mean the
fresh HCI] becoming surplus in the caustic Soda Industry and requiring
treatment for disposal.

(10) Cost of upgrading (if required) the pollution control measures presently
in place specially in the context of their need up gradation for
compliance to the conditions of the consent and Authorization.

(11) The overall impact of using the claimed by-product in the process
where a fresh product is currently in use in the country in terms of the
quality of the products that are being produced and the wastes which
get generated.
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Appendix-II

Aspects to be covered (but not limited to) in the Environmental &

Health Impact and Hazard Risk Analysis Studies*

(1)

(2)

(3)

(4)

(5)

(6)

(7)

(8)

9)

Annual quantity of the material generation

Composition of the material and the observed maximum concentration
of each of the constituents contained in it (please referrer Schedule-II
for identification of the constituents concerning the material).

Impact of the use of the claimed by-product on the process with regard
to the release of contaminants in the air, water, soil and working halls.

Impact on generation of hazardous and other wastes from the proposed
end use process.

Need of making changes in the existing air/water consents and
authorization.

Impact on the adequacy of pollution control measures presently in
place specially in the context of their need up gradation in compliance.

Expected impacts on the environment and human health. This should
be done on the lines of the EIA studies that are done for the new
projects and the identification of the environmental and health
management plans required to be added.

Analysis of Risks involved in the end use of the material and
identification of the additional requirements in the management plans

The overall environment and human health impact of using the claimed
by-product in the process where a fresh product is currently in use and
the risks involved in doing so.

(10) Justification of the acceptability of the findings.

* All the studies mentioned above should be conducted by an agency
accredited by the National Accreditation Board for Education and
Training (NABET), Quality Council of India,for this type of studies.
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ANNEXURE-R-2

] Printed from

THE TIMES OF INDLA

Racket of chemical waste disposal busted in city

TNN [ Apr 21, 2019, 04.30 PM IST
SURAT: Police raided an open plot being used as a warehouse in

Pandesara GIDC of the city on Saturday upon receiving specific
information about illegal disposal of toxic chemical waste into drainage
from there. Gujarat Pollution Control Board (GPCB) and Forensic Science
Laboratory (FSL) teams collected samples to find out what material was
being disposed of into the drainage with the help pressure pumps. The

warehouse has been sealed.

Police booked Mitesh Patel, owner of the plot, and Hasmukh Patel, an
employee, for disposing of toxic waste into the drainage. They later
arrested Hasmukh and detained two truck drivers for questioning in this

connection.

Police were alerted by locals about increased movement of tankers to the industrial plot, subsequent to which Hind Acid in
Pandesara GIDC was raided. Cops found an underground tank that was connected to drainage through underground pipes.
Four tankers of water and two empty tankers were found parked at the industrial plot. GPCB officials collected samples of the

water and the liquid in the underground tank for tests.

Preliminary police investigation found that toxic waste was being disposed of at the spot for which the underground tank was

mttmm Mlimmarnfindia indiatimec ~amiritvlcuratirackat-nf-rhemiral-wasie-risnosal-busted-in-citv/articleshowprin/68971821.cms
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built and drainage network laid. “The accused were running the racket to dispose of the toxic waste clandestinely,” said a

police officer at Pandesara police station.

Many chemical units store chemical in their underground tanks, but they don’t connect them to drainage. “We are investigating
what material was being disposed of. Action would be taken after we receive reports of the scientific tests. We have called the

owner of the plot to register his statement,” police said.
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REGIONAL FORENSIC SCIENCE LABORATORY
Falsawadi Police Line, Gujarat State, Surat- 395003
Department of Toxicology

Examination Report

No. RFSL/EE/2019/T/327
Date: 26/03/2019

To,

Police Inspector

Katodara GIDC Police Station

Dist. - Surat Rural

At the time of summons and communication
the above report number and date and
name of examination officer as mentioned
below the report should be mentioned.

Sir,

We have received letter no...... dated.... on 21/02/2019 sent by you
through police constable mentioning dispatch of 16 (sixteen) parcels/ glass
tubes pertaining to accidental death no. 17/2019 dated 09/02/2019 filed
at Katodara GIDC Police station under section 174 of CRPC.

Details of parcels/tubes Two sealed plastic bottles containing seal
In which condition those of “P. 1. KATODARA GIDC PST SURAT” and
Were received six sealed Plastic Jars and eight culture
Sealed parcels/tubes Tubes containing seal of “M. 0. P. H C.

KATODARA” which were provided
Specimen Mark A to P.

---Number of sealed parcels/ tubes : 16 (sixteen)
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Containing specimen seal

---Number of sealed parcels/tubes R

Which does not contain seal

---Number of unsealed parcels/ tubes P mmmmmee

Total parcels : 16 (sixteen)

Description of the substances (samples) of the parcels

Specimen Mark- A

Specimen Mark -B :

Specimen Mark-C

Specimen Mark-D

Specimen Mark- E

Specimen Mark-F

Specimen Mark- G

Specimen Mark- H

: One plastic bottle containing about 01 liter smelly
liquid. It was mentioned in the police dispatch Note as

water of Bay.

One plastic bottle containing about 01 liter specific
Greenish black viscous liquid. It was mentioned in the
police dispatch Note that it was chemical liquid which

was seized from the container no. GJ-02-Z-7927.

: One plastic Jar containing about 200 gms. Brownish

substance which was mentioned as Viscera.

: One plastic Jar containing about 100 gms. Brownish
tissue substance which was mentioned as muscle

tissue.

: One plastic Jar containing about 200 gms. Brownish

substance which was mentioned as Viscera.

: One culture tube containing about 03 ml red colored

liquid. ETD had mentioned it as blood.

: One culture tube containing about 03 ml red colored

liquid which was mentioned as Fluoride blood.

: One culture tube containing about 03 ml red colored

liquid which was mentioned as plain blood.



Specimen Mark- I

Specimen Mark-]

Specimen Mark- K

Specimen Mark-L

Specimen Mark-M

Specimen Mark- N

Specimen Mark- O

Specimen Mark-P

Name of deceased
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: One plastic Jar containing about 200 gms. Brownish

substance which was mentioned as Viscera.

: One plastic Jar containing about 100 gms. Brownish
tissue substance which was mentioned as muscle

tissue.

: One plastic Jar containing about 200 gms. Brownish

substance which was mentioned as Viscera.

: One culture tube containing about 03 ml red colored

liquid. ETD had mentioned it as blood.

: One culture tube containing about 03 ml red colored

liquid which was mentioned as Fluoride blood.

: One culture tube containing about 03 ml red colored

liquid which was mentioned as plain blood.

: One culture tube containing about 03 ml pale yellow

colored liquid which was mentioned as urine.

: One culture tube containing about 03 ml pale yellow

colored liquid which was mentioned as urine.

: (1) Bharatbhai Manghabhai Sathiya aged 22 years.

(2) Bhagwanbhai Revabhai Bharwad aged 36 years.

Procedure of examination: The examination of the samples was done by :

RFSL-TOX-OPM of the “working Procedure Manual” of
department of toxicology by use of necessary
certified analytical technics such as (1) Steam
distillation (2) Qualitative tests (3) Volumetric
Titration (4) Solvent Extraction (5) Thin layer
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Chromatography (6) U. V. Spectroscopy (7) Gas
Chromatography.

Result of examination: (1) In specimen Mark B the presence of inorganic
type of acid- hydrochloric acid was found. Its

percentage was 28.50%.

(2) In specimens Mark A, G, D,E, F,G H,L]J,K L, M, N,
O and P the presence of inorganic acid or other poison

was not found.

Date of examination: 05/03/2019
To
25/03/2019

S/D

(R. R. Dhimmar)

(Examination officer)
Scientific officer

Cum Ass. Chemical Examiner
To Govt. of Gujarat
Regional Forensic Science Laboratory
SURAT.




Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
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PAN : AAPFP7958P

Hydro Chloric Acid

Monthly Summary

5-Mar-19 to 30-Aug-19

Particulars Outwards
Quantity

Opening Balance

March 54880.000 kgs
April 222600.000 kgs
May 174110.000 kgs
June 246200.000 kgs
July 325850.000 kgs
August 180300.000 kgs

Grand Total

1203940.000 kgs
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Praharit Pigments LLP to SMIMER Hospital & Medical College Drive 88.5 km, 2 hr 27 min

Panoli
el

e

0 Velachha - Moti
Y Naroli Road

SMIMER Hospltal Antmal
&Medical College Sar
=

DS

NET]

Baleshwar Bardoli
iR 1 ﬁ'\

|
: >
Palsana

.- e Gﬂsogle s

Map data ©2024 10 KM L—_s—1

(F viaNHA48 2 hr 27 min

2 hr 27 min without traffic 88.5 km
This route has tolls.
This route has restricted usage or private

roads.

Explore nearby SMIMER Hospital & Medical
College

W ko R
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Munna Sing, Mob: 98244 86716

€9 _FIDICON DEVICES INDIAPVT.LTD. _

Manufacturer, Exporter & Service Provider of
® Process Control, Measuring Instrument & Safety Equipment

Manish singh, Mob: 98244 18777

Plot No. 1706/12, Nr. Rajvi Cinema, GIDC,, Ankleshwar - 393 002 |

L

E-mail ; sales@fidicondevices.com / fidicondevices@yahoo.com | Website : www.fidicondevices.com

Phone : 02646 - 222238 | Fax : 02646 - 223412
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357 GVK" EMRI

Req. AD R
ole4?: GVKEMRIJHR/2022/RT1/9664 Date-21/09/2022

ul, ANNEXURE-R-3
sclal ofl. moll-Agclde,

309, R SndAe, YRSe Slec WA, oldRdYRL, UHELCLE-3¢000¢.

Q1B dl vy sod.

s{lHLat,

U g2l s2alHl A w2 Aol AR Al AU/€/20%%0lL A% HAA B, B et WA BRY
o0l ll.¢/2/R0%¢ oll A% WULASUAA AHA HEE M2 Blet At el U Foll Hilecll M ® Al uactell
2003 B Aticital Yauet sl A oA Yool Wl HA 8.

e (Case Date : 09/02/2019

e Call Receive : 03:54 Hrs

e Ambulance Assigned Time :03:56 Hrs

e Arrival at Scene Time : 04:09 Hrs

e HSP Arrival Time : 04:52 Hrs

e Patient Name : 01. Unknown Patient

02. Bharat Bhai M Satiya
03. Munna Bhai Kadiyadara

e Type of Emergency : Poisoning/Drug Overdose

e Hospital Name : Smimer Hospital & Medical College - Surat

e Incident Address : Gokuldham soc...Bardoli Road..Near Jorava Gam. Palsana, Surat.
e Remarks !

v" Unknown Patient : Patient Unconscious
v" Bharat Bhai M Satiya : Vital Not Recordable At Scene
¥v" Munna Bhai Kadiyadara : Vital Not Recordable At Scene

$ vitell g § 3 GUR vucltf AAC HE Ll 1 QoL 11l Grimostel wal Aotdllet gretlasl Yool Al
D B wua Yl wseri wdet 1Bl ded Asuet caitl slat A 2uusll U wst Hoa ot (£at-30 Hi {2
QU A WS W s3] A O,
AU w513,
¥ Su%el Aalwioe Wos AUA Bordleeye, UHELALE.
9j%¥RUcd 10¢ FHRWeR{l HA%wNoz Ul
AL — 565CUSL A5, AA2SL, WUHELALE - 3¢R 330.

L I Undertake to file English
Translation at the time of hearing
of the Reply to report

ulsLd],

»l¥ SHAoR{l NA%Noe Blos AU Bordl2Ye, WHELCE.

9]%2Acl 10¢ BHR Yo N No2 UCY, otRASL — s6AUSL AS, elRASL, UHELSAE - 3¢R 330.

*The information furnished is based on data recorded in the electronic device.

GVK Emergency Management and Research Institute
Gujarat - 108 Emergency Management Centre,

Naroda — Kathwada Road, Naroda, Ahmedabad - 382330, Gujarat

T +91 7922814896 F +91 79 2281 4896, Website www.emri.in
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54-8 FORM-6

ANNEXURE-R-4

YA U412
GOVERNMENT OF GUJARAT
w2194 244 Wz e [aeuan

DEPARTMENT OF HEALTH AND FAMILY WELFARE DA 0645594
HIBL UHIBIYA
DEATH CERTIFICATE
(aenq il M8t ANl AU, 1ol san 12/19 3 ratd wea-sae Al (s, 2002440 MUd-¢ yoo)
(Issued under Section 12717 of the Registration of Births and Deaths Act, 1969 and Rule 8 of the Gujarat Registration of Births and Deaths Rules, 201%)

el Rl sl Wi 8 3, oflAefl MRl 20t 3o 2s8uiell Aeunl wicll B. B ouctelt ¥R ANUA Y24 [Recil
LAMIRL AlESlatl AAERL M/ U321l 2B ul B

This is to certify that the following information has been taken from the original record of death which is in the register for
Village/City  Chalthan (CT) of Taluka Palsana of District  Surat of Gujarat State, India

“AlM/Name = GOldllils / Bhagwanbhai wld/Sex: Y3 / Male

428 clfluv/ Date of Death : 09/02/2019 HR0L ¥UN/ Place of Death

Saturday, February 9, 2019 Gauchar Taraf Jata Road Pase Chalthan Ta Palsana
Dist Surat

Hldleg «lid/ Name of Mother [Qettoj-uldef o34 / Name of Father or Husband

alclldlet / Valiben Al ¢Ralls 7 Revabhai Bharvad

HewtlRell HeY YHUg HRelly/ Address of deceased at the time of HellRe) sluHl MRely / Permanent address of

Death Deceased :

AU AL AL 4e4 /Chalthan Ta Palsana Dist. Surat UMM AL B 434 /Chalthan Ta Palsana Dist Surat

ailue(l suis/Registration No, : 17 elltupllell diflu/ Date of Registration :18/02/2019
Aasy (A «llu)/Remarks (if any) UHIBIUA #lu2/ Centificate No : D201910011313
10

wHieuA sidl wneedl aiflw/ Date of issue ; UHIBUA Wuetiz He@sidledl 4l /Signature of issuing

authonity

06/10/2022

\

Re r ath )

2P U A¢e

cl. uGAlen, 9. Ya

W ol M. (UY) 10¢ - 14,00,000-10-3030

e e—— —————————————
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|

ety awh
IYWUA U2
GOVERNMENT OF GUJIARAT

w2000 wA WFaz seun [doun
DEPARTMENT OF HEALTH AND FAMILY WELFARE DA 0645505
H0L UHIBA
DEATH CERTIFICATE

(weng att wast el b, LeseHdl sam 12/10 WA S wes-uat Al s, 2012 Fuse¢ yum)
(Issued under Section 12717 of the Registration of Births and Deaths Act, 1969 and Rule 8 of the Gujarat Registration of Births and Deaths Rules, 2014)

sl yHglla sacuil Wd & 3, ol Aoll MR 1201 o sl Acuni vl B, ¥ ou2ctell YwAA ANU ¥ Wecn
VARG AlGStot AAUER AN/ el AVl B,

This is to certify that the following information has been taken from the original record of death which is in the register for
Village/City  Chalthan (CT) of Taluka Palsana of District Surat of Gujarat State, India

“l4/Name deUs / Bharatbhai M[A/Sex: YN / Male

426 diflu/ Date of Death : 09/02/2019 20 UN/ Place of Death

Saturday, February 9, 2019 Gauchar Taraf Jata Road Pase Chalthan Ta Palsana

Dist Surat

Hiclle «li4/ Name of Mother Retteg-u(Aeg wtti / Name of Father or Husband

AHAA / Ramuben Ruieus aellae / Meghabhai Sathiya

Hestlzell Yoy dNUe) HRellY/ Address of deceased at the time of Heti2ef slusll H2ety / Permanent address of

Death Deceased I

i wedl aaz wiedl sl 4 209G % 34a4 /3132 Laxmi Nagar Pardi Sachin
Ta Choryasi Dist Surat

AAlugll s34is/Registration No. : 22

333 weNl s wedl il 4 il 34 /3132 Laxmi Nagar Parg
Sachin Ta.Choryasi Dist Surat

Alugllell cuflu/ Date of Registration 28/02/2019

Aasy (@A ollu)/Remarks (if any) YHIGIUA o642/ Centificate No : D201910026853

/10
yuigua sidl wnaell ddlus Date of issue YHIRA AUt dri@sidlol 88l/Signature of issuing

authority
06/10/2022 RN NS, 1

Ny

2Abp!a0iTT BEHRII)
dll. uEiien, 9. Yy

BI2R1NcrWIOLcD+Mow14Ctc MuiHQOVOLOJoZPC25QQd9ImwhbMxziB8qIWLWT UAyk!
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R SUJARAT p "JON CONTROL BOARD
(,UJARAL e PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar-382 021.

W Website : www.gpcb.gov.in
GPCB ANNEXURE-R-5
BY R.P.A.D
NO:GPCB/BRCH/CCA-291(2)/ID-15614/32 634 DT: 21 (o3 ]701%

CCA NO: AWH-70819

In exercise of the power conferred under section-25 of the Water (Prevention and Control
of Pollution) Act-1974, under section-21 of the Air (Prevention and Control of Pollution) Act-1981
and Authorization under “Hazardous Waste (Management, Handling & Trans-boundary Movement)
Rule-2008."

And whereas Board has received consolidated application dated 26/03/2015 and Inward
No. 92037 for the consolidated consent and authorization (CC & A) of this Board under the
provisions / rules of the aforesaid Acts Consent & Authorization is hereby granted as under.

CONSENT AND AUTHORISATION:
(Under the provisions / rules of the aforesaid environmental acts)

To,

M/s. SAYAN GREENOCHEM (P) LTD.,
" PLOTNO.6001/1&2,

GIDC ESTATE ANKLESHWAR,

DIST. BHARUCH.

1. Consent Order No.: AWH-70819 date of Issue 06/06/2015.

2 The consent under Water Act-1974 for conveying the industrial effluent to the CETP of M/s.
ETL for the treatment and disposal of treated effluent, The consent under Air Act-1981 &
Authorization under Environment (Protection) Act, 1986 shall be valid up to 25/03/2020
to operate industrial plant for manufacture of the following products:

| S Product Max. quantity
No. MT /Month
1 CPC Blue 9.6 MT
2 CPC Green 5.6 MT
By - Product
1 30% Hydrochloric Acid 60 KL
2 25% Aluminium Chloride Solution 269 KL
3 10% Sodium Hypo Chloride 98 KL
L § ] 10% Ammonium Carbonate 250 KL

s Spent Aluminium Chloride Solution shall be sell out as per Haz/h (M.H & T.M) Rules 2008 &
its Amendment thereafter.
3. CONDITIONS UNDER WATER ACT 1974:
3.1 The quantity of industrial effluent shall not exceed 25 M3 /DAY.
3.2 The quantity of the domestic waste water (sewage) shall not exceed 0.8 M3/DAY.

8 Clean Gujarat Green Gujarat .
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3.3 The total water consumption for industrial process and other ancillary operations shall not
exceed 34 KL/DAY and water consumption for domestic purpose shall not exceed 1
KL/DAY as mentioned in form D submitted consent application under Water Act- 1974,

3.4 Sewage shall be disposed of through septic tank/soak pit system.

3.5 The unit shall affix of water meters as per Section 4 (1) of the water (Prevention and
Control of Pollution) Cess Act - 1977 for the purpose of measuring and recording the
quantity of water consumed at such places as may be required, within 15 days and it shall
be presumed that the quantity indicated by the meter has been consumed by the industry
until the contrary is proved.

3.6 The GIDC drainage connection given by the GIDC for discharge of industrial effluent shall
be disconnected & the outlet shall be sealed.

3.4  TRADE EFFLUENT:

3.4.1 The applicant shall be required to make storage facilities to store the effluent for at least 72

hours by providing acid proof brick lined impervious tanks/HDPE tanks.

34.2 The applicant shall make fixed arrangement for loading the effluent from their collection
tanks to the tanker of ETL The unit shall not keep any by-pass line or system or loose or
flexible pipe line for loading the effluent into the tanker of ETL.

3.4.3 Leachate from the hazardous solid waste, if any shall also be connected into a collection
tank through leachate collection facilities and shall be conveyed along with industrial
effluent to the CETP of ETL.

3.44 Magnetic flow meters shall be installed at the inlet & outlet of effluent collection
tanks/ETP to measure the quantity of effluent lifted into the tanker of ETL.

3.4.5 The ENTIRE quantity of industrial effluent shall have to be conveyed by ETL. In no
circumstances the effluent either treated or untreated shall be discharged into GIDC drain
or anywhere else.

3.4.6 Disposal system for storm water shall be provided separately. In no circumstances storm
water shall be mixed with the industrial effluent.

3.4.7 The applicant shall be responsible for loading its effluent into the tankers of the ETL for
transporting the effluent. Due care shall be taken to avoid any leakage or spillage of effluent
during loading the tanker.

3.4.8 If the effluent contains heavy metals, phenols & cyanide, the ETL member unit shall have

to treat the effluent within its premises to conform to the following standards
(Whichever applicable)

PARAMETERS PERMISSIBLE LIMIT
[ Zinc (Zn) 5.0 mg/

Total Chromium 2.0 mg/l

Nickel (Ni) 3.0 mg/l

Mercury (Hg) 0.01 mg/I

Cyanide (as CN) 0.2 mg/l
Pesticides Absent

Phenolic Compounds 1.0 mg/l

Lead (Pb) 0.1 mg/l

Copper (Cu) 3.0 mg/l

Clean Gujarat Green Gujarat i
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Hexavalent Chromium 0.1 mg/l
Cadmium (Cd) 1.0 mg/l
Arsenic (As) 0.2 mg/l
Selenium 0.05 mg/!
BOD 3600 mg/l
COD 11000 mg/!
Free Acidity 55000 ppm
TKM ( As N) 100 mg/]
Ammonical Nitrogen (As N) | 50 mg/I

3.3.9 The applicant shall keep accurate records of quantity of production of each product,
quantity of water consumption, quantity of effluent generated and consumption of
electricity on day to day basis and required to submit the complied record of one month
to GPCB & ETL on or before fifth day of the succeeding month.

3.3.10 In case of shut-down of plant for more than three days for any reason, the ETL unit
member shall intimate to ETL authority & GPCB well in advance for the better operation
& management of CETP.

3.3.11 The applicant shall either stop or curtail its production activities if the effluent is not
adequately treated by the CETP of ETL to conform to the standards specified by
G.P.C.B.

3.3.12 The authorized representative of ETL shall have right of entry at any time for the
purpose of inspection and monitoring the effluent collection facilities/ETP (if required)
of the applicant.

3.3.13 In case of incinerators, the flow measuring devices for mother liquor/toxic
effluent/Non-biodegradable effluent, light diesel oil, Furnace oil, etc. i.e. fuel used for
combustion, air used for combustion shall be separately provided. Incinerator
temperature recording devices as well as gaseous flow measuring devices for scrubber
shall also be provided. These data of temperature & flow should be recorded every day
& submitted to GPCB & ETL on monthly basis.

3.3.14 The GIDC drainage connection given by the GIDC for discharge of industrial effluent shall be
disconnected & the outlet shall be sealed.

3.3.15 If the ETL authority terminates the membership of CETP, the ETL member unit shall have
to close down the manufacturing activities/industrial operation of the process plant
immediately until the ETL membership is resumed.

3.3.16  The applicant shall also comply with the General Condition (Whichever applicable from
No. 1 to 25) attached herewith.

3.3.17 The applicant shall put up at the entrance a board displaying ETL membership number &
date of joining of ETL, the name of unit, particulars of the products/ process and the name
of proprietor/partners /directors of the unit and the electricity consumer number as on the
record of GEB.

3.3.18 The Environmental Management Unit/Cell shall be setup to ensure implementation on and
monitoring of environment safeguards and other conditions stipulated by statutory
authorities. The Environmental Management Cell / Unit shall directly report to the Chief
Executive of the organization and shall work as a focal point for internalizing
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3.3.19

3.3.20

33.21

3.3.22

3.3.23

4,

4.1

4.2.1.

.

environmental issued. These Cells also coordinate the exercise of environmental audit and
preparation of environmental statements.

The Environmental audit shall be out yearly and the environmental statements pertaining
to the previous year shall be submitting to this State Board latest by 30t September every
year.,

The Board reserves the right to revoke and/or revoke the consent and / or make
modifications in the conditions which it seems fit in accordance with provisions of Water
Act-1974.

In case of change of ownership/management the name and address of the new
ownership/partners/directors/proprietor should immediately be intimate to the Board.
The applicant shall have to submit EVERY MONTH the certified copies of challans
(endorsed by ETL) regarding the quantity of industrial effluent (No. of Tankers) delivered
per month to CETP of ETL.

Unit have to modify / improve performance of existing Effluent treatment facilities for
efficiency & adequacy in order to comply with prescribed standards in respects of effective
operation of effluent treatment plant with regards to notification No. P/111(3) Board’s
standards/33129 dated 30 October 2001 in fight of High Court in SCA No. 4473 of 97
dated 21/02/99.

CONDITIONS UNDER AIR ACT 1981:

The following shall be used as fuel in Boiler.

Sr. No. | Fuel Quantity
Natural Gas 500 NM3 /DAY
2. |LDO Y 150 Lit/Month
3. Wood 600 KG/DAY

The applicant shall install & operate a comprehensive adequate air pollution control
system in order to achieve prescribed norms so as to achieve standards.
The flue gas emission through stack attached to boiler / furnace shall conform to the

following standards:
Stack Stack Stack Air Parameter Permissible Limit
No. | Attached To | heightin | Pollution
Meter Control
System
1. Boiler 20 Cyclone SPM 150 mg/NM3
(2 TPH) Seperater 50; 100 ppm
2. | Thermic fluid 20 NO, 50 ppm
Heater
( NG base)
3. Hot Air 11
Generator
( NG base)

Clean Gujarat Green Gujarat
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4.2.2 The Process emission through various stacks/vent of reactors, Process and vessel shall
conform to the following standards.

Stack | Stack Stack Air Parameter Permissible Limit
No. | Attached To | heightin | Pollution
Meter Control
System )
s % Reactor from | 25 Water NH3 175 mg/NM3
CPC Blue Scrubber

4.2.3 The concentration of the following parameters in the ambient air within the premises of the
industry shall not exceed the limits specified hereunder.

Sr.No. PARAMETERS PERMISSIBLE LIMIT (microgram /M?)
Annual 24 Hours Average
i Particulate Matter (PM;g) 60 100
2 Particulate Matter (PM,5) 40 60
3. Oxides of Sulphur (SO,) 50 80
4, Oxides of Nitrogen (NO,) 40 80
5. HCI --- 200
6. CL; o 100

* Annual arithmetic mean of minimum 104 measurements in a year at a particular
site taken twice a week 24 hourly at uniform intervals.

¢ 24 hourly or 08 hourly or 01 hourly monitored values, as applicable, shall be
complied with 98% of the time in a year. 2% of the time, they may exceed the limits
but not on two consecutive days of monitoring.
4.2.4. The applicant shall operate industrial plant/air pollution control equipment very efficiently
and continuously so that the gaseous emission always conforms to the standards specified
in condition no.4.2.1 & 4.2.3 above.

4.2.5. The consent to operate the industrial plant shall lapse if at any time the parameters of the
gaseous emission are not within the tolerance limits specified in the condition no.4.2.1&
4.2.3 above.

4.3  The applicant shall provide portholes, ladder, platform etc at chimney(s) for monitoring the
air emissions and the same shall be open for inspection to/and for use of Board’s staff. The
chimney(s) vents attached to various sources of emission shall be designed by numbers
such as S-1, §-2, etc. and these shall be painted/displayed to facilitate identification.

44  The Industry shall take adequate measures for control of noise levels from its own sources
within the premises so as to maintain ambient air quality standards in respect of noise to
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less than 75dB(a) during day time and70 dB(A)during night time. Daytime is reckoned in
between 6a.m.and10 p.m. and nighttime is reckoned between 10 p.m. and 6 a.m.

5 GENERAL CONDITIONS: -

5.1 Any change in personnel, equipment or working conditions as mentioned in the consents
form/order should immediately be intimated to this Board.

6. AUTHORISATION FOR THE MANAGEMENT & HANDLING OF HAZARDOUS WASTES
Form-2 (See rule 3 (c) &5 (5))

6.1 Number of authorization: AWH-70819, date of Issue 06/06/2015.

6.1.1 M/s SAYAN GREENOCHEM (P) LTD is hereby granted an authorization to operate facility
for following hazardous wastes on the premises situated at PLOT NO. 6001/1 & 2, GIDC
ESTATE ANKLESHWAR, DIST. BHARUCH.

Sr. Waste Category | Quantity/ Year Treatment & Disposal
No.
1 |ETP 26.2 240 MT/Year Collection, Storage,

Transportation &
Disposal at TSDF BEIL.

2 Discarded 33.3 3600 Nos./Year | Collection, Storage, Reuse,
Container/ Decontamination,
barrels

Decontamination, Disposal
by sale to Registered Re-

i 3 Used Oil hl 0.012 KL/Year Collection, Storage,
‘ Processor.

6.1.2 The authorization is granted to operate a facility for collection, storage, within the factory
premises and transportation and ultimate disposal of Hazardous wastes as mentioned
above.

6.1.3 The authorization shall be in force for a period up to Five years from the date of application,

6.1.4 The authorization is subject to the conditions stated below and such other conditions as

may be specified in the rules from time to time under the Environment (Protection) Act-
1986.

a) The applicant shall comply with the provisions of the Environment (Protection) Act - 1986
and the rules made there under.

b) The authorization shall be produced for inspection at the request of an officer authorized
by the Gujarat Pollution Control Board.

\‘/ Clean Gujarat Green Gujarat e
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¢) The persons authorized shall not rent, lend, sell, and transfer of otherwise transport the
hazardous wastes without obtaining prior permission of the Gujarat Pollution Control
Board.

d) Any unauthorized change in personnel, equipment or working conditions as mentioned in
the authorization order by the persons authorized shall constitute a breach of this
authorization.

e) It is the duty of the authorized person to take prior permission of the Gujarat Pollution
Control Board to close down the facility. _

f) An application for the renewal of an authorization shall be made as laid down in rule 5 (6)
(ii).

g) Industry shall submit annual report within 15 days and sub squinty by 31 January every
year

7. Industry shall have to display the relevant information with regard to hazardous waste  as
indicated in the Court’s order in W.P, No. 657 of 1995 dated 14t October 2003.

8. Industry shall have to display on-line data outside the main factory gate with regard to and
nature of hazardous chemicals being handled in the plant, including waste water and air
emission and solid hazardous waste generated within the factory premises.

9.  Industry shall submit annual report within 15 days and subsequently 31st January every
year.

10. Industry shall have to manage waste oil; discarded containers etc., process waste as per
Amended Rules-2003 and shall apply Authorization for all applicable waste as per Amended
Rules-2003. '

For and on behalf of

GUJARAT POLLUTION CONTROL B‘;ii’/

(T.B.SHAH)
ENVIRONMENT ENGINEER
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GUJARAT POLLUTION CONTROL BOARD
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Phone :(079) 2;.3225295

Fax - (079) 23232155
Websile :ww_gpg.:b gov.in

gy RPAD.

: CCANO; AWILH1502
NGLEECBJ'AHEIECM'?T{-I”.n.lsi‘lﬂu‘,- i DT !]MZDI'&

PLOTNO:[|-120141202+1211 +1213+1208+1209+ 1209/,
GIDC ESTATE ANKLESHWAR, o
nIST: BHARUCH,

SUH: Amendment al Cansalidated Coansent & Authorretionu pder waro
Environmental Acts/ Rules, I -

REF: (1] Your apphiation No, 1OA5 Y dared 1006/ 2016
[2)C0AND AWH-T 136 davtd 22092015 of FERID: 15700
(3] CCA NO AWH-71305 dated 04/08/21 15t 0D 16214
(8) CCA NO: AWH-67008 dated 2R/0TL201% 1 1D 1531

Sir, A ot

This has reference to the CCA order NO: AWIL T 1406 fgsued vide letter Nos :..:\ '

GPCB/BRCH/CCA-697(3)/1D-15750/328066 dated 22/00/2015 undur the provisions KA
of the various Environmertal Actf Ruoles, which stands ameied as under 1 ,""
Valuluy af this order shal! he'up o 16/09/20149. If ." :

1. Propose ] l'_ .
Purpose of this CCA-Amendment is amalgamation ol M/ Subhasri Pigments Pvt 1“33 N L
Ltd (Unit-1) (PCB 1D 15750), M/s Subhasti Figment Pyt Led (Unit-iE) (PCB 1D- B\\C}! Mgy
15213) & M/s Mangal Mur_tiEhvmical.{PCBm—‘l.'.i:i:i'.;"}. RS :jf

2. Specific Condition : ,
1. PCRID Na. 15213 & PCE 1D N0.15332 shall be discontinued and all
Jdata from PCB 1D NO. 15213 & 15732 shali be transferred to pPCBID
NO 15750. : :

2, Unit shall discharge their total effluent quantity e 1827 KLb to
NCTL from sipgle putlet point [ collection tank only. Unit shall
dispose off their domestic sewage i¢/ 17.5 KLD through septic
tank/snak pit system.

3. ryere shall not be any increase in Produciion, Fuel consumption,
wsaater consumptien, wasle water ;-,rna_-mliun anidl hazardous wasle
generation (uantity.

4. Unit holding PCB1D: 15750 08 abide tov anv kaind of legal matter / non
—compliance of units holding PCBID: 152138 %1533

5. Unit shall strictly adhere to undestaking dated 13/05/2016.

pagelcfs
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paipenree —_—
-__'_'_._'_-_'_.___,___,—-— 2
LLUTION CONTROL g
GUJARAT PO PARYAVAR AN E A
f— : sector 10-A, Gandhinaga, .. ",
e ) ax +(079) 23545
i I Website :wnw_jgpgf"“

_Wps b e, -
= I
GPCB e drder NO- AWILT1386 tay
. ist of CCA order NG/ ed vide 1y,
s e T e o o s et
No: GP .

and shall now be read asuaders -~ Quantity (MT/M)
GR'T Name af Products [_-I:Dl No. | CCANn  CCA N, | Total Al
NO L AWNS AWH AWH- Merping |
A ach 1 21386 0f | 7130501 67008 of .
.f"'- A TN - pcnm- | PCOID- | PCBID- |
;‘,f,"'/"'_“\f'\ ! | -as750 -] ¥s213 15332 |
et W e T e 0 0 i —
N YT P een-7 e . s =
( g | o W Sc;:zﬁ";ﬁr'rm.'-nwg.--mnf B 1" 1 0 B
TN i U . ‘N;:? Hlus :_..-_rl-ll!l;' - 8 — 1% I} l —
i il L) 3 / Pigment Yiolel Tonner _-" T : ’ 34
ﬁ.\_"',""_ G :_,- f |t-_'.fr|:[,1k.;1j|.:;r11_'_ = . = —_—
TS 74 T mzment Vinler Toaper o ’ i uh o ! 05\
172 PN SN AT S SS
T pigment Peran e |, 0 1 36 (I Ty
6 | BETABe s 8 L Wi 0 | 3
7 Pigmenl Hubine Tonner L_ r _I Q - . N
(8 Thgmemtakerd 70 1 0 95 [ g5
| 9 | PgmentMaronn fonner | 0 | Q _ 05 a5
| Total_ oo+l -160 | 379 2 ___‘___l il
Recovered Inorganic Products ) " —
1 | Ammonum Selphare 350 _1_ 0 - ‘__?ﬁ-_-_]
2 ‘m.a-,umm.umcmnnnc 115¢ Il 0 r 150
Iﬁqi_iir_lur!______. N
3 | Sl_nfi‘l.l_l‘l“' Sulp.‘:ﬂ{.‘ '_‘ “‘ !Zu N ] I (1] T.- 120
14 IrCnp;:'erSyIFl_‘u'.t .. EL 1 _ 0 __‘ﬁ
t_i'l‘u_ul_ .o 1850 | 0 0 I 1630
BY PRODUCTS : —
1 [ HydrochlorcAed(30%) | 200 | 0 = g 05
2 Sodwmilypo chloride 200 i] 0 — =
[qoosgy ; O ] 2]
3| Mluminium Chlorde RSt 0 0 | = ]
Solution 4 |
| Total . i 1250 _jL 0 0 1259

4. The Conditi. ~ Nu. 1.3, under Water Act of CCA nry
e er NO: AWH-71346 [ssued
vide lette. tun: GPCB/BRCH/CCA-697(3)/1D-15750/12 ate 5
Isamer- +J and now shall be read as umifr: A IER08 tuted 2073

* T quanury of (otal warer consumption shall n
ot ¢ :
. +-tow break up under water Acg 1974, T r g

.‘" Page 2als
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o [  Water Comsumption (KL/03)
it | CCANo. AWIL- | CCA No. AWHE- | €A No AW [tnuuﬂcr]
| Tiiah ol - =110% of 67008 o | Merging
k—" | | PCmin-15750 | PCRIN-15213 | LA n-15332 |
1.1-_.-1._.9.."55:'."-__3__11 2l L 1§ U _L.____J,:H_ __,
e — - o Industoal oo - .
[&] tProcess | 166 —[ a5 = I—- 1765q
22 | Washing__ e — L
23 | Bailer 1 I } R GRS R e | R
.--2—'—'—'-4 l cc“ihlg -— ] |':_IIr - Tﬂ S - In _i 3'?‘ ]
JE__ _{l_-:lrl_il."l'l ing 17 - . n - 0 : —-—3':'——___':1.--__'_\_-_
___.TI.'ll.'li AN ]'.é- | & 1 j.-_ _:

5. The Condition No. 31 &3.2 ﬁndqr water Act ol £€A order N0 .-lh'_zl-'? [T
jssued  vide letter Ni: GPCB/BRCH/CCA-697( 19/10-15750/ 328066, G 300
22/09/2015 is amended and now chall be read as under’ (- i

ceed 230.2 KL/DMy 37 "
LRI W

A% e’ f Ij

+ The qulanm‘:- af Lol waste sater gereratioh shall ot o iy -
. perbeclow reak up under water Act 1974, CRAaNG e !
Sr. | Particular | e ‘Waste Water Generation (K1/Day) __*';:\_"_"': o
No | CCANo.AWH. T CCANo AWN. . CLAN. AW Tutalhké.ql'{-‘f_};;-”

713860f | 713050f w70080f | Merging
(0 [ ] PCBID - ETﬁﬂ_EF“.ID-E'FU L rOnD - 15332 |
1| Domestc | 4B L bs0 1 Lowzs |
_:-:.__Ll.ligslml ) T ) S
20 \Process 15 ¢ . L T 20, | 1543 |
(2.2 |Washing | T . 2 2 |
] S | 0 |__ 1] |

124 | Conling i il _ i
Total 118 1 307 ok 182y \ -

! Industnal | | ol 4~
| Total 194 312 | 5 | __230. P 8
. ( 7S/
6. The Condition No. 4.1, under Air Act of CCA order N AWH-713896 issued vide .. {10
letter No: cpcn,rrmcu,rcm-ew|3um-1513nnzunnﬁ dated 22/09/2015 is | Tl
_._Lm'mirﬂ_ﬂﬂ_dmmﬁhgrr_ﬂusrﬂndﬁ; _ G gl R Y O
SR. | Name of | T e uantity —— Total After | " G0 |
No | Fuel " ECA Nu, AWH- | CCANo AWH- | CCANa. AWIL- Merging ‘:\L.r,:
| 7138600 71305 of #7008 of b }f‘*"oF
CpCHID - 15750 PCBID- 15213 PCRID - 15332 | ot LK
1| Nawral 10029 a0 | 100 =
Gas ‘ SCM/Day SCM/Day SLM fDay _SCM/D
2 | A - 0 0 | whke/day | 300kg/day
w all f‘ R ]
| wniguetles R
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REGIONAL FORENSIC SCIENCE LABORATORY
Falsawadi Police Line, Gujarat State, Surat- 395003
Department of Toxicology

Examination Report

No. RFSL/EE/2019/T/327
Date: 26/03/2019

To,

Police Inspector

Katodara GIDC Police Station

Dist. - Surat Rural

At the time of summons and communication
the above report number and date and
name of examination officer as mentioned
below the report should be mentioned.

Sir,

We have received letter no...... dated.... on 21/02/2019 sent by you
through police constable mentioning dispatch of 16 (sixteen) parcels/ glass
tubes pertaining to accidental death no. 17/2019 dated 09/02/2019 filed
at Katodara GIDC Police station under section 174 of CRPC.

Details of parcels/tubes Two sealed plastic bottles containing seal
In which condition those of “P. 1. KATODARA GIDC PST SURAT” and
Were received six sealed Plastic Jars and eight culture
Sealed parcels/tubes Tubes containing seal of “M. 0. P. H C.

KATODARA” which were provided
Specimen Mark A to P.

---Number of sealed parcels/ tubes : 16 (sixteen)
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Containing specimen seal

---Number of sealed parcels/tubes R

Which does not contain seal

---Number of unsealed parcels/ tubes P mmmmmee

Total parcels : 16 (sixteen)

Description of the substances (samples) of the parcels

Specimen Mark- A

Specimen Mark -B :

Specimen Mark-C

Specimen Mark-D

Specimen Mark- E

Specimen Mark-F

Specimen Mark- G

Specimen Mark- H

: One plastic bottle containing about 01 liter smelly
liquid. It was mentioned in the police dispatch Note as

water of Bay.

One plastic bottle containing about 01 liter specific
Greenish black viscous liquid. It was mentioned in the
police dispatch Note that it was chemical liquid which

was seized from the container no. GJ-02-Z-7927.

: One plastic Jar containing about 200 gms. Brownish

substance which was mentioned as Viscera.

: One plastic Jar containing about 100 gms. Brownish
tissue substance which was mentioned as muscle

tissue.

: One plastic Jar containing about 200 gms. Brownish

substance which was mentioned as Viscera.

: One culture tube containing about 03 ml red colored

liquid. ETD had mentioned it as blood.

: One culture tube containing about 03 ml red colored

liquid which was mentioned as Fluoride blood.

: One culture tube containing about 03 ml red colored

liquid which was mentioned as plain blood.



Specimen Mark- I

Specimen Mark-]

Specimen Mark- K

Specimen Mark-L

Specimen Mark-M

Specimen Mark- N

Specimen Mark- O

Specimen Mark-P

Name of deceased
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: One plastic Jar containing about 200 gms. Brownish

substance which was mentioned as Viscera.

: One plastic Jar containing about 100 gms. Brownish
tissue substance which was mentioned as muscle

tissue.

: One plastic Jar containing about 200 gms. Brownish

substance which was mentioned as Viscera.

: One culture tube containing about 03 ml red colored

liquid. ETD had mentioned it as blood.

: One culture tube containing about 03 ml red colored

liquid which was mentioned as Fluoride blood.

: One culture tube containing about 03 ml red colored

liquid which was mentioned as plain blood.

: One culture tube containing about 03 ml pale yellow

colored liquid which was mentioned as urine.

: One culture tube containing about 03 ml pale yellow

colored liquid which was mentioned as urine.

: (1) Bharatbhai Manghabhai Sathiya aged 22 years.

(2) Bhagwanbhai Revabhai Bharwad aged 36 years.

Procedure of examination: The examination of the samples was done by :

RFSL-TOX-OPM of the “working Procedure Manual” of
department of toxicology by use of necessary
certified analytical technics such as (1) Steam
distillation (2) Qualitative tests (3) Volumetric
Titration (4) Solvent Extraction (5) Thin layer
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Chromatography (6) U. V. Spectroscopy (7) Gas
Chromatography.

Result of examination: (1) In specimen Mark B the presence of inorganic
type of acid- hydrochloric acid was found. Its

percentage was 28.50%.

(2) In specimens Mark A, G, D,E, F,G H,L]J,K L, M, N,
O and P the presence of inorganic acid or other poison

was not found.

Date of examination: 05/03/2019
To
25/03/2019

S/D

(R. R. Dhimmar)

(Examination officer)
Scientific officer

Cum Ass. Chemical Examiner
To Govt. of Gujarat
Regional Forensic Science Laboratory
SURAT.




Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
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PAN : AAPFP7958P

Hydro Chloric Acid

Monthly Summary

5-Mar-19 to 30-Aug-19

Particulars Outwards
Quantity

Opening Balance

March 54880.000 kgs
April 222600.000 kgs
May 174110.000 kgs
June 246200.000 kgs
July 325850.000 kgs
August 180300.000 kgs

Grand Total

1203940.000 kgs
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Praharit Pigments LLP to SMIMER Hospital & Medical College Drive 88.5 km, 2 hr 27 min

Panoli
el

e

0 Velachha - Moti
Y Naroli Road

SMIMER Hospltal Antmal
&Medical College Sar
=

DS

NET]

Baleshwar Bardoli
iR 1 ﬁ'\

|
: >
Palsana

.- e Gﬂsogle s

Map data ©2024 10 KM L—_s—1

(F viaNHA48 2 hr 27 min

2 hr 27 min without traffic 88.5 km
This route has tolls.
This route has restricted usage or private

roads.

Explore nearby SMIMER Hospital & Medical
College
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Restaurants Hotels Gas stations Parking Lots More
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MAHARASHTRA POLL%{I%N CONTROL BOARD

Phone : 4010437/4020781 Kalpataru Point, 3rd & 4th floor, Sion- Matunga
/4037124/4035273 Scheme Road No. 8, Opp. Cine Planet Cinema, Near

Fax 24044532/4024068 /4023516 . Sion Circle, Sion (E),

Email : ast@mpcb.gov.in Mumbai - 400 022

Visit At :  http:/mpcb.gov.in

Consent order No: - Format 1.0/AST/RO Raigad/EIC No. RD-2654-14/R/CC- ({ 9 Lf 2
Date-26/05/2014
To,
M/s Lona Industries Ltd.
Vill. Ladivali, Post. Gulsunde,
Tal. Panvel, Dist. Raigad.
Subject: Consent to Operate RED category. g«h
Ref : 1. Earlier Consent granted vide no. BO@O—RAIGMPCI—WIC@%R@%J58—
0Y/R/CC-37 dtd 19.06.2009 s %, -
9. Minutes of CC meeting held on 16/05/2014.

Your application dated: 04/01/2014 for Consent to Renewal under Section 26 of the
Water (Prevention & Control of Pollution) Act, 1974 & und%@%%&ion 21 of the Air
(Prevention & Control of Pollution) Act, 1981 and Authoriz “'o%&nder Rule 5 of the
Hazardous Wastes (M, H & T M) Rules 2008 is considered-a 'Q?the consent is hereby
granted subject to the following terms and conditiox w:%and as detailed in the
schedule I, II, III & IV annexed to this order: £ "

i The consent is granted for a period from 01.0 ii@%044 to 30.04.2018

&

2. IThe actual capital investment of the gn%;xsr}ir is Rs. 62.67 Crs. (As per C. A.
Certificate) & %,

3. The Consent is valid for the manufacture of -

Pyo0 Byv-Proad ame 3 A

A) |Pigments B
1 |CPC ¢ 1680 MT/A
2 C.P .Green & % 1440 MT/A
3 [Alfa Blue ¢ g« 840 MT/A
4 Other Pignients” 600 MT/A
B) Oléénlc%i@eg — Ingrain Dyes (IBN) or Reactive Dyes 200 MT/A
or Diréet Ethyl Centralite
C) . |ByProducts
1 “JALCL3 (PAC) Solutuion (Dilute 7 to 10%) 100 MT/day
2 HCL (30%) 6 MT/day
3 Hypochloride 6 MT/day
4 Dilute Sulphuric Acid & or MnSo4 or 40 MT/day
Solid Mangenese Corbonate (Dry) 7 MT/day
5 Coper Carbonate / Sulphate as Pure Copper 250 Kg/day
6 Cobalt Carbonate / Sulphate as Pure Cobalt 25 Kg/day

4 Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Y E)

R X

Sr. Description Permitted Standards to Dispos‘{al
no. quantity of be achieved
discharge (CMD) :
1. Trade effluent - 1460.00 As per Saline Zone of
“M/s. Lona Industries Ltd” SRO Raigad 1/1/R/L/7087000 [\ ( ) Page 1 of 8
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Schedule -1 | Patalganga \
River.

2. Domestic effluent 40.00 As per Saline Zone of
Schedule -1 | Patalganga
River.

5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Sr. | Description of stack / Number of Stack Standards to be
no. | source | achieved
1. Boiler 3 Nos As per Schedule -11
2. TPH 5 Nos. ' As per Schedule -11
3. Stand By TPH 5 Nos As per Schedule -II
L 4. Scrubbers 2 Nos As per Scheda; -1
&

6. Conditions under Hazardous Waste (MH & TM) Rules, 2008 for treath
disposal of hazardous waste: ‘

Cate-
gory

Sr. Type Of Waste
No.

Process
Waste/sludge/residue
9 | Chemical Sludge from | 26.2
Waste water treatment
3 | Waste Oil 5.1

CHWTSDF

CHWTSDF

Sale to authorized
reprocessor

Sale to authorized
reprocessor

Sale to Authorised
Recycler after
decontamination.

4 | Used Oil 5.2

5 | Used Container 33.3

%

iew, amend, suspend, revoke etc. this consent

The Board reserves the right - Y
the industry.

and the same shall be bindixgzg%gn
s &
8. This consent should not. Be éonstrued as exemption from obtaining necessary
NOC/permission frorxﬁy%gther Government authorities.
& For and on behalf of the
‘ Maharashtra Pollutipn Control Board

~1

(Rajiv Kurhar Mit )
Member Segfetary

Received Consent fee of —

0 Amo R DD 0 Date PDra O
01 3,75,000/- 107225 26/11/2018 | SBI
02 2,35,000/- 107248 02/12/2013 | SBI
03 1,30,000/- 761520 08/05/2014 | SBIL.

‘T

Copy to: 4
1. Regional Officer -Navi Mumbai and Sub-Regional Officer- Taloja- They are
directed to ensure the compliance of the consent conditions.
9. Chief Accounts Officer, MPCB, Mumbai.

“M/s. Lona Industries Ltd” SRO Raigad 1/1/R/L/7087000

3. CC/CAC desk- for record & website updation purposes.
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Schedule-1

Terms & conditions for compliance of Water Pollution Control:

1) A] As per your application, you have provided the Effluent Treatment Plant (ETP) with
the design capacity of 1500 CMD.

B] The Applicant shall operate the effluent treatment plant (ETP) to treat the trade
effluent so as to achieve the following standards prescribed by the Board or under EP
Act, 1986 and Rules made there under from time to time, whichever is stringent.

Sr Parameters Standards prescribed by Board
No.
1. Compulsory Limiting Concentration in mg/l, except for pH
Parameters %
01 |pH . 6.0 to 8.5
02 Qil & Grease 10.0
03 BOD (3 days 270C) 100
04 | Total Dissolved Solids 2100 % N0
05 | Suspended Solids 100 €% j
06 | COD z‘é@%w%
07 Mercury (as Hg) B ﬁg%ﬁﬁi% :
08 Hexavalent (as Cr) € L %01
Chromium (Total W o o
0 Chromium Eas Cr) %%*‘é °
10 Copper (as Cu) 3.0
Zinc (as Zn) 5.0
Nickel (as Ni) 3.0
Cadmium (as Cd) 2.0
Chloride (as Cl) 1000
Sulphate (as SO4) . &, 1000
Phenolic Compoundsas { % 1.0
CeHsOH) o %&% =
d_}Bitg—ass?y Tes%g(’ yith, '8 00% survival of Test animals after 96 hours.
ilution o TN
effluents)¢ @

C ) The treated effluent shall be discharge to the sewerage system provided by HOC Ltd for
fu *‘%}h@‘r igposal in saline water zone of Patalganga river - 1460 CMD

%%‘» | #
2) A]Q@g%@i‘ your consent application, you have provided the sewage treatment system
with the design capacity of 40.0 CMD.

B] The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards/ prescribed under EP Act, 1986 and Rules
made there under from time to time, whichever is stringent.

(1) Suspended Solids. Not to exceed 100 mg/L
(2) BOD 3 days 270C. Not to exceed 100 mg/l

C] The treated sewage shall be recycled to the maximum extent and excess if any should
only be connected to the sewerage system provided by HOCLtd for further disposal in
saline water zone of Patalganga river.

“M/s. Lona Industries Ltd” SRO Raigad I/1/R/L/7087000 . Q | LXQ Page 3 of 8
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3) The Board reserves its rights to review plans, specifications or other data relating to plant
setup for the treatment of waterworks for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the grant of any consent
conditions. The Applicant shall obtain prior consent of the Board to take steps to establish
the unit or establish any treatment and disposal system or and extension or addition

thereto.

4) The industry shall ensure replacement of pollution control system or its parts after expiry
of its expected life as defined by manufacturer so as to ensure the compliance of standards

‘and safety of the operation thereof.

5) The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Cess Act, 1977 and as amended, by installing water meters, filing water cess

returns in Form-I and other provisions as contained in the said act.

Sr. no. Purpose for water consumed

1. Industrial Cooling, spraying in mine pits or boiler
feed

2. Domestic purpose

3. Processing whereby water gets polluted &
pollutants are easily biodegradable

4. Processing whereby water gets polluted &
pollutants are not easily biodegradable an X
toxic : N

er from time to time.

L
6) The Applicant shall provide Specific \g’atgﬁ%ﬁlution control system as per the

conditions of EP Act, 1986 and rule mad %{éﬁ %%gﬁ

»%@?\%ﬁw

‘
-3

“M/s. Lona Industries Ltd” SRO Raigad 1/1/R/L/7087000
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Schedule-11

S Q)

Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have proposed to install/ provided the Air pollution
control (APC)system and also proposed to erect / erected following stack (s) and to
observe the following fuel pattern-

AF eig pe o ALE: % O
0 Atts od To o c & Uo g/Da
1 Boiler 4 TPH | Stack 21 LSHS 6.0 MT/day. | 1 120
2 Boiler 6 TPH | Stack 23 Coal 27 MT/day. | 0.5 270
3 Boiler 10 Stack 30 Briquette | 40 T/day 0.06 |48
TPH OR OR o or
FO | 500 KL/M. ﬁ%% 1800
4 TPH 1,2 & 3 | Stack 22 .- —
5 TPH4 &5 Stack 30 - ---- --
6 Stand By Scrubber | 22 — Sl oY 52;% |-
TPH1,2& 3 4 e
7 Stand By Stack 30 - "%’«»& N | -
TPH4 &5 A
8 Ammonia & | Scrubber | 6 WA
Chlorine 2N
Scrubber P e
S

2. The Applicant shall provide Specific Air Pollution gntrol equipments as per the
conditions of EP Act, 1986 and rule gage@% sre under from time to time /
Environmental Clearance / CREP guidelingsz, )

“’%;\ﬁ

% j@, ‘V
3. The applicant shall operate and @h@t@gwabove mentioned air pollution control
i

system, so as to achieve the level ofp ug;: ts to the following standards:

X3

"Particulate matter ‘W{iot'f) exceed 150 mg/Nm?.
SO: Process Not to exceed 50 ppm

Cl2 AN ' Not to exceed 3 ppm
H2S o 10 mg/Nm3
NHS3 (Proc 50 ppm

4, The Applicantgs%otain necessary prior permission for providing additional control
equipmeﬁt@%ﬁ% ecessary specifications and operation thereof or alteration or
' taration well before its life come to an end or erection of new pollution

replacemenal
! i}q ment.
5, sreserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of

any control equipment, other in whole or in part is necessary).

.

“M/s. Lona Industries Ltd” SRO Raigad 1/1/R/L/7087000 N »\/ Page 5 of 8
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Schedule-ill
Details of Bank Guarantees

Purpose of BG Compliance | Validity

sr. | Consent | Amtof BG Submission
No. | (CtoE/O/R) | Imposed

‘ 1 |CtoR 5ke

‘%
I

“M/s. Lona Industries Ltd" SRO Raigad 1/1/R/L/7087000 (\ Y. Page 6 of 8




384

Schedule-1V

General Conditions:

1) The applicant shall provide facility for collection of environmental samples and
samples of trade and sewage effluents, air emissions and hazardous waste to the
Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf.

2) If the MIDC pipeline is broken/ overflowing chamber, in such cases industry shall not
discharge their treated effluent into MIDC drain, it shall be sent to CETP by tanker.

3) Industry should monitor effluent quality, stack emissions and ambient air quality
monthly. ‘

4) The applicant shall provide ports in the chimney/(s) and facilities such as ladder,
platform etc. for monitoring the air emissions and the same shall open for
inspection to/and for use of the Board’s Staff. The chimney(s) vent
various sources of emission shall be designated by numbers such as S-1
these shall be painted/ displayed to facilitate identification.

5) Whenever due to any accident or other unforeseen act or eve h ssions occur
or is apprehended to occur in excess of standards laid down,sudi :
forthwith Reported to Board, concerned Police Station, office%ef Directorate of Health
Services, Department of Explosives, Inspectorate of Facto afid Local Body. In case
of failure of pollution control equipments, the production gss connected to it shall
be stopped. Q\,

6) The applicant shall provide an alternate electric.pgWersource sufficient to operate all
pollution control facilities installed to main%,girf§ “¢ompliance with the terms and
conditions of the consent. In the absencg, thefapplicant shall stop, reduce or
otherwise, control production to abide by terr stand conditions of this consent.

7) The firm shall submit to this office, . e%@ th day of September every year , the
Environmental Statement Report fo%%t%‘%ff&hancial year endirig 31st March in the
prescribed Form-V as per the p) b\fi%;

Y

N get “of rule 14 of the Environment (Protection)

(Second Amendment) Rules, IQQ%K\\\

8) The industry shall recyeié"%r%épr&é‘ss/reuselrecover Hazardous Waste as per the
provision = contain 1n alef bed (MH&TM) Rules 2008, which can be
recycled/processed/reusgdfii&co"\éiered and only waste which has to be incinerated shall
go to incineration ap‘ai%ﬁa@f‘te which can be used for land filling and cannot be
recycled/reprocessegd: et%f""should go for that purpose, in order to reduce load on
incineration and@andfill site / environment.

mit the Annual Returns as per Rule 5(6) & 22(2) of Hazardous

Waste (M,H*& TM) Rules, 2008 for the preceding year April to March in Form-1V by

S

thejx o the applicant.

12)%\ icant shall make an application for renewal of the consent at least 60 days
before the date of the expiry of the consent.

13) Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,

1981 and Environmental Protection Act, 1986 and industry specific standard under
EP Rules 1986 which are available on MPCB website (www.mpcb.gov.in).

14) The industry shall constitute an Environmental cell with qualified
staff/personnel/agency to see the day to day compliance of consent condition towards
Environment Protection.

15) Separate drainage system shall be provided for collection of trade and sewage
effluents. Terminal manholes shall be provided at the end of the collection system
with arrangement for measuring the flow.5No effluent shall be admitted in the
pipes/sewers downstream of the terminal manholes. No effluent shall find its way
other than in designed and provided collection system.

16) Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

- -:lu -

“M/s. Lona Industries Ltd" SRO Raigad 1/1/R/L/7087000 % \ ‘X Page 7of 8
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17) The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution
control system. A register showing consumption of chemicals used for treatment shall
be maintained.

18) Conditions for D.G. Set

a. Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b. Industry should provide acoustic enclosure for control of noise. The acoustic
enclosure/ acoustic treatment of the room should be designed for minimum 25 dB (A)
insertion loss or for meeting the ambient noise standards, whichever is on higher
side. A suitable exhaust muffler with insertion loss of 25 dB (A) shall also be
provided. The measurement of insertion loss will be done at different points at 0.5
meters from acoustic enclosure/room and then average.

c. Industry should make efforts to bring down noise level due to DG_set, outside
industrial premises, within ambient noise requirements by proper sitting d control
measures. K

d. Installation of DG Set must be strictly in compliance with recommét
Set manufacturer. o

e. A proper routine and preventive maintenance procedure forD@i@fﬁsh‘buld be set and
followed in consultation with the DG manufacturer which woqlm%p to prevent noise
levels of DG set from deteriorating with use .

£ D.G. Set shall be operated only in case of power failure@*g% *
The applicant should not cause any nuisance ings %‘é%%urrounding area due to
operation of D.G. Set. - N

h. The applicant shall comply with the notiﬁcatid?gl 0%‘:M ;ﬁF dated 17.05.2002 regarding
noise limit for generator sets run with diesel %&M&% ,

19) The industry should not cause any nuisa 1 surrounding area.

20) The industry shall take adequate mefsu r control of noise levels from its own
sources within the premises so as to WAt ambient air quality standard in respect

| h ime and 70 dB (A) during night time. Day

%:;%9 10 p.m. and night time is reckoned between

glos of DG

&

10 p.m. and 6 a.m. & ™ %

21) The applicant shall maintait %“ﬂ@uousekeeping.

22) The applicant shall bri@”gg,minimum 33% of the available open land under green
coverage/ plan’catio%ég@ hﬁﬁ%pplicant shall submit a yearly statement by 30th
September everywy "‘%wavailable open plot area, number of trees surviving as on
31st March of th% and number of trees planted by September end.

23) The non-hazayd w;,%solid waste arising in the factory premises, sweepings, etc. be
disposed of(&g%;%iﬁcally so as not to cause any nuisance / pollution. The applicant
shall ¢ e%»e' ary permissions from civic authorities for disposal of solid waste.

24) The %g\g 16 ‘&%’\shall not change or alter the quantity, quality, the rate of discharge,
tefaperatire or the mode of the effluent/emissions or hazardous wastes or control

quipments provided for without previous written permission of the Board. The
indiistry will not carry out any activity, for which this consent has not been
granted/without prior consent of the Board.

25) The industry shall ensure that fugitive emissions from the activity are controlled so
as to maintain clean and safe environment in and around the factory premises.

26) The industry shall submit quarterly statement in respect of industries obligation
towards consent and pollution control compliance's duly supported with documentary
evidences (format can downloaded from MPCB official site).

27)The industry shall submit official e-mail address and any change will be duly
informed to the MPCB.

28) The industry’shall achieve the National Ambient Air Quality starifards prescribed
vide Government of India, Notification dt. 16.11.2009 as amended.

“M/s. Lona Industries Ltd” SRO Raigad 1/1/R/L/7087000 Q \ lx Page 8 of 8

A




Tax 11386

Praharit Pigments LLP nvoice No. Dated
o Plot No: 38/11, Industrial Estate 002 1-Apr-19
pHAHAR”-W Jhagadia-393110, Dist: Bharuch Delivery Note Mode/Terms of Payment
GSTIN/UIN: 24AAPFP7958P1Z4 002 30 Days
PIGMENTS LLP State Name : Gujarat, Code : 24 Buyer's Order No. Dated
E-Mail : rpadshala@praharit.com
Consignee (Ship to) Dispatch Doc No. Delivery Note Date
Dharti Industries 002 1-Apr-19
Sr No 453 Dispatched through Destination
Sunvala Katosan Road
Ta: Detroj,Rampura,Sunvala B_Y Tanke.r Ahmedab.ad
Ahmedabad Bill of Lading/LR-RR No. |Motor Vehicle No.
Detroj-382145 GJ18BTO0156
GSTIN /UIN : 24AAOFD6574G 1Z6 Terms of Delivery
State Name : Gujarat, Code : 24
Buyer (Bill to)
Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24
Sl Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 23,640.000 kgs 0.01 |kgs 236.40
CGST Receivable/payable 21.28
SGST Receivable/payable 21.28
Round Off 0.04
Total 23,640,000 kgs T 279.00
Amount Chargeable (in words) E. & O.E

INR Two Hundred Seventy Nine Only

Company's PAN

Declaration
We declare that

goods described and that all particulars are true and correct.

Company's Bank Details

A/c Holder's Name: PRAHARIT PIGMENTS LLP

Bank Name

A/c No.

: Axis Bank C/c No.918030009899356
: 918030009899356

Branch & IFS Code: Ankleshwar & UTIB0O000458

: AAPFP7958P

SWIFT Code

this invoice shows the actual price of the

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice




Tax 11380

Praharit Pigments LLP Invoice No. Dated
o Plot No: 38/11, Industrial Estate 021 8-Apr-19
pHAHAR”-W Jhagadia-393110, Dist: Bharuch Delivery Note Mode/Terms of Payment
GSTIN/UIN: 24AAPFP7958P1Z4 021 60 Days
PIGMENTS LLP State Name : Gujarat, Code : 24 Buyer's Order No. Dated
E-Mail : rpadshala@praharit.com
Consignee (Ship to) Dispatch Doc No. Delivery Note Date
Dharti Industries 021 8-Apr-19
Sr No 453 Dispatched through Destination
Sunvala Katosan Road
Ta: Detroj,Rampura,Sunvala B_Y Tanke.r Ahmedab.ad
Ahmedabad Bill of Lading/LR-RR No. |Motor Vehicle No.
Detroj-382145 GJ18BTO0156
GSTIN /UIN : 24AAOFD6574G 1Z6 Terms of Delivery
State Name : Gujarat, Code : 24
Buyer (Bill to)
Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24
Sl Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 28,940.000 kgs 0.01 |kgs 289.40
CGST Receivable/payable 26.05
SGST Receivable/payable 26.05
Round Off 0.50
Total 28,940,000 kgs T 342.00
Amount Chargeable (in words) E. & O.E

INR Three Hundred Forty Two Only

Company's PAN
Declaration

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and correct.

Company's Bank Details
A/c Holder's Name:
Bank Name

PRAHARIT PIGMENTS LLP
: Axis Bank C/c No.918030009899356

A/c No. : 918030009899356

Branch & IFS Code:
SWIFT Code

: AAPFP7958P

Ankleshwar & UTIB0O000458

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice




Tax I@Bﬂ

Praharit Pigments LLP
- Plot No: 38/11, Industrial Estate
pHAHAR”-W Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name : Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

PIGMENTS LLP

Mnvoice No. Dated

033 14-Apr-19

Delivery Note Mode/Terms of Payment
33 30 Days

Buyer's Order No. Dated

Consignee (Ship to)

Dharti Industries

Sr No 453

Sunvala Katosan Road

Ta: Detroj,Rampura,Sunvala
Ahmedabad
Detroj-382145
GSTIN/UIN

State Name

: 24AA0FD6574G1Z6
: Gujarat, Code : 24

Dispatch Doc No. Delivery Note Date
33 14-Apr-19

Dispatched through Destination

Om Enterprise Anklesshwar

Motor Vehicle No.
GJ 18BT 0156

Bill of Lading/LR-RR No.
04 dt. 14-Apr-19

Buyer (Bill to)

OM ENTERPRISE

Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12

Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659

Terms of Delivery

GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24
Sl Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 29,660.000 kgs 0.01 |kgs 296.60
CGST Receivable/payable 26.69
SGST Receivable/payable 26.69
Round Off 0.02
Total 29,660.000 kgs ¥ 350.00
Amount Chargeable (in words) E. & O.E

INR Three Hundred Fifty Only

Company's PAN

Declaration
We declare that

goods described and that all particulars are true and correct.

Company's Bank Details

A/c Holder's Name: PRAHARIT PIGMENTS LLP

Bank Name

A/c No.

: Axis Bank C/c No.918030009899356
: 918030009899356

Branch & IFS Code: Ankleshwar & UTIB0O000458

: AAPFP7958P

SWIFT Code

this invoice shows the actual price of the

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice




Tax 113819

Praharit Pigments LLP "nvoice No. Dated
- Plot No: 38/11, Industrial Estate 039 17-Apr-19
pHAHAR”-W Jhagadia-393110, Dist: Bharuch Delivery Note Mode/Terms of Payment
GSTIN/UIN: 24AAPFP7958P1Z4 039 30 Days
PIGMENTS LLP State Name : Gujarat, Code : 24 Buyer's Order No. Dated
E-Mail : rpadshala@praharit.com 05 17-Apr-19
Consignee (Ship to) Dispatch Doc No. Delivery Note Date
Dharti Industries 039 17-Apr-19
Sr No 453 Dispatched through Destination
Sunvala Katosan Road
Ta: Detroj,Rampura,Sunvala B_Y Tanke.r Ahmedab.ad
Ahmedabad Bill of Lading/LR-RR No. |Motor Vehicle No.
Detroj-382145 GJ18SBTO0158
GSTIN /UIN : 24AAOFD6574G 1Z6 Terms of Delivery
State Name : Gujarat, Code : 24
Buyer (Bill to)
Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24
Sl Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 29,530.000 kgs 0.01 |kgs 295.30
CGST Receivable/payable 26.58
SGST Receivable/payable 26.58
Round Off 0.54
Total 29,530.000 kgs T 349.00
Amount Chargeable (in words) E. & O.E

INR Three Hundred Forty Nine Only

Company's PAN
Declaration

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and correct.

: AAPFP7958P

A/c No.

Branch & IFS Code:
SWIFT Code

Company's Bank Details
A/c Holder's Name:
Bank Name

PRAHARIT PIGMENTS LLP

: Axis Bank C/c No.918030009899356
: 918030009899356

Ankleshwar & UTIB0O000458

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice




Tax 1139@

Praharit Pigments LLP
- Plot No: 38/11, Industrial Estate
pHAHAR”-W Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name : Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

PIGMENTS LLP

Mnvoice No. Dated

049 21-Apr-19

Delivery Note Mode/Terms of Payment
049 30 Days

Buyer's Order No. Dated

Consignee (Ship to)

Dharti Industries

Sr No 453

Sunvala Katosan Road

Ta: Detroj,Rampura,Sunvala
Ahmedabad
Detroj-382145
GSTIN/UIN

State Name

: 24AA0FD6574G1Z6
: Gujarat, Code : 24

Buyer (Bill to)

Om Enterprise

Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12

Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659

Dispatch Doc No.

Delivery Note Date

049 21-Apr-19
Dispatched through Destination
Om Enterprise Ankleshwar

Bill of Lading/LR-RR No.
06 dt. 21-Apr-19

Motor Vehicle No.
Gj 18 AX 6877

Terms of Delivery

GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24
Sl Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 25,260.000 kgs 0.01 |kgs 252.60
CGST Receivable/payable 22.73
SGST Receivable/payable 22.73
Less : Round Off (-)0.06
Total 25,260.000 kgs ¥ 298.00
Amount Chargeable (in words) E. & O.E

INR Two Hundred Ninety Eight Only

Company's PAN

Declaration
We declare that

goods described and that all particulars are true and correct.

Company's Bank Details

A/c Holder's Name: PRAHARIT PIGMENTS LLP

Bank Name

A/c No.

: Axis Bank C/c No.918030009899356
: 918030009899356

Branch & IFS Code: Ankleshwar & UTIB0O000458

: AAPFP7958P

SWIFT Code

this invoice shows the actual price of the

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice




Tax 1139013

Praharit Pigments LLP Invoice No. Dated
o Plot No: 38/11, Industrial Estate 055 24-Apr-19
pHAHAR”-W Jhagadia-393110, Dist: Bharuch Delivery Note Mode/Terms of Payment
GSTIN/UIN: 24AAPFP7958P1Z4 055 30 Days
PIGMENTS LLP State Name : Gujarat, Code : 24 Buyer's Order No. Dated
E-Mail : rpadshala@praharit.com 07 24-Apr-19
Consignee (Ship to) Dispatch Doc No. Delivery Note Date
Dharti Industries 0SS 24-Apr-19
Sr No 453 Dispatched through Destination
Sunvala Katosan Road
Ta: Detroj,Rampura,Sunvala B_Y Tanke.r Ahmedab.ad
Ahmedabad Bill of Lading/LR-RR No. |Motor Vehicle No.
Detroj-382145 GJ16AU3057
GSTIN/UIN : 24AAOFD6574G 1Z6 Terms of Delivery
State Name : Gujarat, Code : 24
Buyer (Bill to)
Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24
Sl Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 27,330.000 kgs 0.01 |kgs 273.30
CGST Receivable/payable 24.60
SGST Receivable/payable 24.60
Round Off 0.50
Total 27,330.000 kgs T 323.00
Amount Chargeable (in words) E. & O.E

INR Three Hundred Twenty Three Only

Company's PAN

Declaration
We declare that

goods described and that all particulars are true and correct.

Company's Bank Details

A/c Holder's Name: PRAHARIT PIGMENTS LLP

Bank Name

A/c No.

: Axis Bank C/c No.918030009899356
: 918030009899356

Branch & IFS Code: Ankleshwar & UTIB0O000458

: AAPFP7958P

SWIFT Code

this invoice shows the actual price of the

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice




Praharit Pigments LLP

Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4

State Name :
E-Mail : rpadshala@praharit.com

PRAHARIT

PIGMENTS LLP

Tax 11390?

Gujarat, Code : 24

Tnvoice No. Dated

067 30-Apr-19

Delivery Note Mode/Terms of Payment
067 30 Days

Buyer's Order No. Dated

Consignee (Ship to)

Dispatch Doc No.

Delivery Note Date

Dharti Industries 067 30-Apr-19
Sr No 453 Dispatched through Destination
’?;:ng)iltiolji,?;:rsna;ulfao,zinvala B_Y Tanke.r Ahmedab.ad
Ahmedabad Bill of Lading/LR-RR No. |Motor Vehicle No.
Detroj-382145 GJ17YZ1766
GSTIN/UIN : 24AA0FD6574G1Z6 Terms of Delivery
State Name : Gujarat, Code : 24
Buyer (Bill to)
Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24
Sl Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 29,280.000 kgs 0.01 |kgs 292.80
CGST Receivable/payable 26.35
SGST Receivable/payable 26.35
Round Off 0.50
Total 29,280.000 kgs ¥ 346.00
Amount Chargeable (in words) E. & O.E

INR Three Hundred Forty Six Only

Company's PAN
Declaration

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and correct.

: AAPFP7958P

A/c No.

Branch & IFS Code:
SWIFT Code

Company's Bank Details
A/c Holder's Name:
Bank Name

PRAHARIT PIGMENTS LLP

: Axis Bank C/c No.918030009899356
: 918030009899356

Ankleshwar & UTIB0O000458

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice




Tax 113901

Praharit Pigments LLP "nvoice No. Dated
o Plot No: 38/11, Industrial Estate 079 4-May-19
pHAHAR”-W Jhagadia-393110, Dist: Bharuch Delivery Note Mode/Terms of Payment
GSTIN/UIN: 24AAPFP7958P1Z4 079 30 Days
PIGMENTS LLP State Name : Gujarat, Code : 24 Buyer's Order No. Dated
E-Mail : rpadshala@praharit.com
Consignee (Ship to) Dispatch Doc No. Delivery Note Date
Dharti Industries 079 4-May-19
Sr No 453 Dispatched through Destination
Sunvala Katosan Road
Ta: Detroj,Rampura,Sunvala B_Y Tanke.r Ahmedab.ad
Ahmedabad Bill of Lading/LR-RR No. |Motor Vehicle No.
Detroj-382145 GJ18AX6877
GSTIN /UIN : 24AAOFD6574G 1Z6 Terms of Delivery
State Name : Gujarat, Code : 24
Buyer (Bill to)
Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24
Sl Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 27,700.000 kgs 0.01 |kgs 277.00
CGST Receivable/payable 24.93
SGST Receivable/payable 24.93
Round Off 0.14
Total 27,700,000 kgs T 327.00
Amount Chargeable (in words) E. & O.E

INR Three Hundred Twenty Seven Only

Company's PAN

Declaration
We declare that

goods described and that all particulars are true and correct.

Company's Bank Details

A/c Holder's Name: PRAHARIT PIGMENTS LLP

Bank Name

A/c No.

: Axis Bank C/c No.918030009899356
: 918030009899356

Branch & IFS Code: Ankleshwar & UTIB0O000458

: AAPFP7958P

SWIFT Code

this invoice shows the actual price of the

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice




Tex 130
nvoice No. Dated

Praharit Pigments LLP

o Plot No: 38/11, Industrial Estate 092 9-May-19
pHAHAR”-W Jhagadia-393110, Dist: Bharuch Delivery Note Mode/Terms of Payment
GSTIN/UIN: 24AAPFP7958P1Z4 092 30 Days
PIGMENTS LLP State Name : Gujarat, Code : 24 Buyer's Order No. Dated
E-Mail : rpadshala@praharit.com
Consignee (Ship to) Dispatch Doc No. Delivery Note Date
DHARTI INDUSTRIES 092 9-May-19
Sr No 453 Dispatched through Destination
Sunvala Katosan Road
Ta: Detroj,Rampura,Sunvala O.M ENTERPRISE Ahmedab.ad
Ahmedabad Bill of Lading/LR-RR No. |Motor Vehicle No.
Detroj-382145 10 dt. 9-May-19 GJ 18 AX 6877
GSTIN /UIN : 24AAOFD6574G 1Z6 Terms of Delivery
State Name : Gujarat, Code : 24

Buyer (Bill to)

Om Enterprise

Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12

Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659

GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24
Sl Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 27,690.000 kgs 0.01|kgs 276.90
CGST Receivable/payable 24.92
SGST Receivable/payable 24.92
Round Off 0.26
Total 27,690,000 kgs T 327.00
Amount Chargeable (in words) E. & O.E
INR Three Hundred Twenty Seven Only Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIBO000458
Company's PAN : AAPFP7958P SWIFT Code
Declaration for Praharit Pigments LLP

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and correct.

Authorised Signatory

This is a Computer Generated Invoice




Tax 113915

Praharit Pigments LLP
- Plot No: 38/11, Industrial Estate
pHAHAR”-W Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name : Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

PIGMENTS LLP

Mnvoice No. Dated

109 15-May-19

Delivery Note Mode/Terms of Payment
109 30 Days

Buyer's Order No. Dated

Consignee (Ship to)

Dharti Industries

Sr No 453

Sunvala Katosan Road

Ta: Detroj,Rampura,Sunvala
Ahmedabad
Detroj-382145
GSTIN/UIN

State Name

: 24AA0FD6574G1Z6
: Gujarat, Code : 24

Dispatch Doc No. Delivery Note Date
109 15-May-19

Dispatched through Destination

OM ENTERPRISE Ahmedabad

Bill of Lading/LR-RR No. |Motor Vehicle No.
GJ18BTO0156

Buyer (Bill to)

Om Enterprise

Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12

Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659

Terms of Delivery

GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24
Sl Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 31,400.000 kgs 0.01 |kgs 314.00
CGST Receivable/payable 28.26
SGST Receivable/payable 28.26
Round Off 0.48
Total 31,400.000 kgs ¥ 371.00
Amount Chargeable (in words) E. & O.E

INR Three Hundred Seventy One Only

Company's Bank Details

Company's PAN

Declaration
We declare that
goods described

A/c Holder's Name: PRAHARIT PIGMENTS LLP

Bank Name

A/c No.

: Axis Bank C/c No.918030009899356
: 918030009899356

Branch & IFS Code: Ankleshwar & UTIB0O000458

: AAPFP7958P

SWIFT Code

this invoice shows the actual price of the
and that all particulars are true and correct.

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice




Tax 11396

Praharit Pigments LLP nvoice No. Dated
- Plot No: 38/11, Industrial Estate 119 18-May-19
pHAHAR”-W Jhagadia-393110, Dist: Bharuch Delivery Note Mode/Terms of Payment
PIGMENTS LLP GSTIN/UIN: 24AAPFP7958P1Z4 119 30 Days
State Name : Gujarat, Code : 24 Buyer's Order No. Dated
E-Mail : rpadshala@praharit.com
Consignee (Ship to) Dispatch Doc No. Delivery Note Date
Dharti Industries 119 18-May-19
Sr No 453 Dispatched through Destination
’?;:ng)iltiolji,?;:rsna;ulfao,zinvala B_Y Tanke.r Ahmedab.ad
Ahmedabad Bill of Lading/LR-RR No. |Motor Vehicle No.
Detroj-382145 GJ18BTO0156
GSTIN/UIN : 24AA0FD6574G1Z6 Terms of Delivery
State Name : Gujarat, Code : 24
Buyer (Bill to)
Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24
Sl Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 29,970.000 kgs 0.01 |kgs 299.70
CGST Receivable/payable 26.97
SGST Receivable/payable 26.97
Round Off 0.36
Total 29,970.000 kgs T 354.00
Amount Chargeable (in words) E. & O.E

INR Three Hundred Fifty Four Only

Company's PAN

Declaration
We declare that

goods described and that all particulars are true and correct.

Company's Bank Details

A/c Holder's Name: PRAHARIT PIGMENTS LLP

Bank Name

A/c No.

: Axis Bank C/c No.918030009899356
: 918030009899356

Branch & IFS Code: Ankleshwar & UTIB0O000458

: AAPFP7958P

SWIFT Code

this invoice shows the actual price of the

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice




Tax 11390

Praharit Pigments LLP Invoice No. Dated
o Plot No: 38/11, Industrial Estate 139 24-May-19
pHAHAR”-W Jhagadia-393110, Dist: Bharuch Delivery Note Mode/Terms of Payment
PIGMENTS LLP GSTIN/UIN: 24AAPFP7958P1Z4 139 30 Days
State Name : Gujarat, Code : 24 Buyer's Order No. Dated
E-Mail : rpadshala@praharit.com
Consignee (Ship to) Dispatch Doc No. Delivery Note Date
Dharti Industries 139 24-May-19
Sr No 453 Dispatched through Destination
’?;:ng)iltiolji,?;:rsna;ulfao,zinvala B_Y Tanke.r Ahmedab.ad
Ahmedabad Bill of Lading/LR-RR No. |Motor Vehicle No.
Detroj-382145 GJ18AZ5182
GSTIN/UIN : 24AA0FD6574G1Z6 Terms of Delivery
State Name : Gujarat, Code : 24
Buyer (Bill to)
Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24
Sl Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 30,770,000 kgs 0.01 |kgs 307.70
CGST Receivable/payable 27.69
SGST Receivable/payable 27.69
Less : Round Off (-)0.08
Total 30,770.000 kgs T 363.00
Amount Chargeable (in words) E. & O.E

INR Three Hundred Sixty Three Only

Company's Bank Details

Company's PAN

Declaration
We declare that
goods described

A/c Holder's Name: PRAHARIT PIGMENTS LLP

Bank Name

A/c No.

: Axis Bank C/c No.918030009899356
: 918030009899356

Branch & IFS Code: Ankleshwar & UTIB0O000458

: AAPFP7958P

SWIFT Code

this invoice shows the actual price of the
and that all particulars are true and correct.

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice




Tax I@gﬂ

Praharit Pigments LLP nvoice No. Dated
- Plot No: 38/11, Industrial Estate 151 28-May-19
pHAHAR”-W Jhagadia-393110, Dist: Bharuch Delivery Note Mode/Terms of Payment
GSTIN/UIN: 24AAPFP7958P1Z4 151 30 Days
PIGMENTS LLP State Name : Gujarat, Code : 24 Buyer's Order No. Dated
E-Mail : rpadshala@praharit.com
Consignee (Ship to) Dispatch Doc No. Delivery Note Date
Dharti Industries 151 28-May-19
Sr No 453 Dispatched through Destination
Sunvala Katosan Road
Ta: Detroj,Rampura,Sunvala B_Y Tanke.r Ahmedab.ad
Ahmedabad Bill of Lading/LR-RR No. |Motor Vehicle No.
Detroj-382145 GJ27X0832
GSTIN /UIN : 24AAOFD6574G 1Z6 Terms of Delivery
State Name : Gujarat, Code : 24
Buyer (Bill to)
Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24
Sl Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 26,580.000 kgs 0.01 |kgs 265.80
CGST Receivable/payable 23.92
SGST Receivable/payable 23.92
Round Off 0.36
Total 26,580.000 kgs T 314.00
Amount Chargeable (in words) E. & O.E

INR Three Hundred Fourteen Only

Company's PAN

Declaration
We declare that
goods described

Company's Bank Details

A/c Holder's Name: PRAHARIT PIGMENTS LLP

Bank Name

A/c No.

: Axis Bank C/c No.918030009899356
: 918030009899356

Branch & IFS Code: Ankleshwar & UTIB0O000458

: AAPFP7958P

SWIFT Code

this invoice shows the actual price of the
and that all particulars are true and correct.

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice




Tax 113919

Praharit Pigments LLP "nvoice No. Dated
o Plot No: 38/11, Industrial Estate 166 1-Jun-19
pHAHAR”-W Jhagadia-393110, Dist: Bharuch Delivery Note Mode/Terms of Payment
PIGMENTS LLP GSTIN/UIN: 24AAPFP7958P1Z4 166 30 Days
State Name : Gujarat, Code : 24 Buyer's Order No. Dated
E-Mail : rpadshala@praharit.com
Consignee (Ship to) Dispatch Doc No. Delivery Note Date
Dharti Industries 166 1-Jun-19
Sr No 453 Dispatched through Destination
’?;:ng)iltiolji,?;:rsna;ulfao,zinvala B_Y Tanke.r Ahmedab.ad
Ahmedabad Bill of Lading/LR-RR No. |Motor Vehicle No.
Detroj-382145 GJO1DY2057
GSTIN /UIN : 24AA0FD6574G1Z6 Terms of Delivery
State Name : Gujarat, Code : 24
Buyer (Bill to)
Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24
Sl Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 25,250,000 kgs 0.01 |kgs 252.50
CGST Receivable/payable 22.73
SGST Receivable/payable 22.73
Round Off 0.04
Total 25,250.000 kgs T 2098.00
Amount Chargeable (in words) E. & O.E

INR Two Hundred Ninety Eight Only

Company's PAN

Declaration
We declare that

goods described and that all particulars are true and correct.

Company's Bank Details

A/c Holder's Name: PRAHARIT PIGMENTS LLP

Bank Name

A/c No.

: Axis Bank C/c No.918030009899356
: 918030009899356

Branch & IFS Code: Ankleshwar & UTIB0O000458

: AAPFP7958P

SWIFT Code

this invoice shows the actual price of the

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice




Tax 14(6)@

Praharit Pigments LLP "nvoice No. Dated
o Plot No: 38/11, Industrial Estate 182 6-Jun-19
pHAHAR”-W Jhagadia-393110, Dist: Bharuch Delivery Note Mode/Terms of Payment
PIGMENTS LLP GSTIN/UIN: 24AAPFP7958P1Z4 182 30 Days
State Name : Gujarat, Code : 24 Buyer's Order No. Dated
E-Mail : rpadshala@praharit.com
Consignee (Ship to) Dispatch Doc No. Delivery Note Date
Dharti Industries 182 6-Jun-19
Sr No 453 Dispatched through Destination
T Detrof,Rampura, Sunvala BY TANKER AHMEDABAD
Ahmedabad Bill of Lading/LR-RR No. |Motor Vehicle No.
Detroj-382145 GJ18AX6877
GSTIN /UIN : 24AA0FD6574G1Z6 Terms of Delivery
State Name : Gujarat, Code : 24
Buyer (Bill to)
Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24
Sl Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 25,090.000 kgs 0.01 |kgs 250.90
CGST Receivable/payable 22.58
SGST Receivable/payable 22.58
Less : Round Off (-)0.06
Total 25,090.000 kgs T 296.00
Amount Chargeable (in words) E. & O.E

INR Two Hundred Ninety Six Only

Company's PAN

Declaration
We declare that

goods described and that all particulars are true and correct.

Company's Bank Details

A/c Holder's Name: PRAHARIT PIGMENTS LLP

Bank Name

A/c No.

: Axis Bank C/c No.918030009899356
: 918030009899356

Branch & IFS Code: Ankleshwar & UTIB0O000458

: AAPFP7958P

SWIFT Code

this invoice shows the actual price of the

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice




Tax 14(6)(:1;

Praharit Pigments LLP Invoice No. Dated
o Plot No: 38/11, Industrial Estate 194 9-Jun-19
pHAHAR”-W Jhagadia-393110, Dist: Bharuch Delivery Note Mode/Terms of Payment
PIGMENTS LLP GSTIN/UIN: 24AAPFP7958P1Z4 194 30 Days
State Name : Gujarat, Code : 24 Buyer's Order No. Dated
E-Mail : rpadshala@praharit.com
Consignee (Ship to) Dispatch Doc No. Delivery Note Date
Dharti Industries 194 9-Jun-19
Sr No 453 Dispatched through Destination
’?;:ng)iltiolji,?;:rsna;ulfao,zinvala B_Y Tanke.r Ahmedab.ad
Ahmedabad Bill of Lading/LR-RR No. |Motor Vehicle No.
Detroj-382145 GJO7YZ1766
GSTIN /UIN : 24AA0FD6574G1Z6 Terms of Delivery
State Name : Gujarat, Code : 24
Buyer (Bill to)
Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24
Sl Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 30,420.000 kgs 0.01 |kgs 304.20
CGST Receivable/payable 27.38
SGST Receivable/payable 27.38
Round Off 0.04
Total 30,420.000 kgs T 359.00
Amount Chargeable (in words) E. & O.E

INR Three Hundred Fifty Nine Only

Company's PAN

Declaration
We declare that
goods described

Company's Bank Details

A/c Holder's Name: PRAHARIT PIGMENTS LLP

Bank Name

A/c No.

: Axis Bank C/c No.918030009899356
: 918030009899356

Branch & IFS Code: Ankleshwar & UTIB0O000458

: AAPFP7958P

SWIFT Code

this invoice shows the actual price of the
and that all particulars are true and correct.

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice




Tax 14(@0?

Praharit Pigments LLP Tnvoice No. Dated
o Plot No: 38/11, Industrial Estate 199 24-Mar-19
pHAHAR”-W Jhagadia-393110, Dist: Bharuch Delivery Note Mode/Terms of Payment
PIGMENTS LLP GSTIN/UIN: 24AAPFP7958P1Z4 199 30 Days
State Name : Gujarat, Code : 24 Buyer's Order No. Dated
E-Mail : rpadshala@praharit.com
Consignee (Ship to) Dispatch Doc No. Delivery Note Date
Dharti Industries 199 24-Mar-19
Sr No 453 Dispatched through Destination
T Detrof,Rampura, Sunvala BY TANKER AHMEDABAD
Ahmedabad Bill of Lading/LR-RR No. |Motor Vehicle No.
Detroj-382145 GJ0O2XX8786
GSTIN /UIN : 24AA0FD6574G1Z6 Terms of Delivery
State Name : Gujarat, Code : 24
Buyer (Bill to)
Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24
Sl Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 25,990.000 kgs 0.01 |kgs 259.90
CGST Receivable/payable 23.39
SGST Receivable/payable 23.39
Round Off 0.32
Total 25,990.000 kgs T 307.00
Amount Chargeable (in words) E. & O.E

INR Three Hundred Seven Only

Company's PAN

Declaration
We declare that

goods described and that all particulars are true and correct.

Company's Bank Details

A/c Holder's Name: PRAHARIT PIGMENTS LLP

Bank Name

A/c No.

: Axis Bank C/c No.918030009899356
: 918030009899356

Branch & IFS Code: Ankleshwar & UTIB0O000458

: AAPFP7958P

SWIFT Code

this invoice shows the actual price of the

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice




Tax 14(@0'&

Praharit Pigments LLP "nvoice No. Dated
o Plot No: 38/11, Industrial Estate 208 27-Mar-19
pHAHAR”-W Jhagadia-393110, Dist: Bharuch Delivery Note Mode/Terms of Payment
GSTIN/UIN: 24AAPFP7958P1Z4 208 30 Days
PIGMENTS LLP State Name : Gujarat, Code : 24 Buyer's Order No. Dated
E-Mail : rpadshala@praharit.com
Consignee (Ship to) Dispatch Doc No. Delivery Note Date
Dharti Industries 208 27-Mar-19
Sr No 453 Dispatched through Destination
Sunvala Katosan Road
Ta: Detroj,Rampura,Sunvala B_Y Tanke.r Ahmedab.ad
Ahmedabad Bill of Lading/LR-RR No. |Motor Vehicle No.
Detroj-382145 GJ13AW2199
GSTIN /UIN : 24AAOFD6574G 1Z6 Terms of Delivery
State Name : Gujarat, Code : 24
Buyer (Bill to)
Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24
Sl Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 28,890.000 kgs 0.01 |kgs 288.90
CGST Receivable/payable 26.00
SGST Receivable/payable 26.00
Round Off 0.10
Total 28,890,000 kgs T 341.00
Amount Chargeable (in words) E. & O.E

INR Three Hundred Forty One Only

Company's PAN
Declaration

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and correct.

: AAPFP7958P

A/c Holder's Name:
Bank Name
A/c No. :
Branch & IFS Code:
SWIFT Code

Company's Bank Details

PRAHARIT PIGMENTS LLP

: Axis Bank C/c No.918030009899356

918030009899356
Ankleshwar & UTIB0O000458

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice




Tax Iﬂ(%
"~ TInvoice No.

Praharit Pigments LLP Dated
o Plot No: 38/11, Industrial Estate 209 14-Jun-19
pHAHAR”-W Jhagadia-393110, Dist: Bharuch Delivery Note Mode/Terms of Payment
GSTIN/UIN: 24AAPFP7958P1Z4 209 30 Days
PIGMENTS LLP State Name : Gujarat, Code : 24 Buyer's Order No. Dated
E-Mail : rpadshala@praharit.com
Consignee (Ship to) Dispatch Doc No. Delivery Note Date
Dharti Industries 209 14-Jun-19
Sr No 453 Dispatched through Destination
Sunvala Katosan Road
Ta: Detroj,Rampura,Sunvala B.Y TANKER AHMEDA.BAD
Ahmedabad Bill of Lading/LR-RR No. |Motor Vehicle No.
Detroj-382145 GJ27X1860
GSTIN /UIN : 24AAOFD6574G 1Z6 Terms of Delivery
State Name : Gujarat, Code : 24
Buyer (Bill to)
Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24
Sl Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 28,300.000 kgs 0.01 |kgs 283.00
CGST Receivable/payable 25.47
SGST Receivable/payable 25.47
Round Off 0.06
Total 28,300,000 kgs T 334.00
Amount Chargeable (in words) E. & O.E

INR Three Hundred Thirty Four Only

Company's PAN

Declaration
We declare that

goods described and that all particulars are true and correct.

Company's Bank Details

A/c Holder's Name: PRAHARIT PIGMENTS LLP

Bank Name

A/c No.

: Axis Bank C/c No.918030009899356
: 918030009899356

Branch & IFS Code: Ankleshwar & UTIB0O000458

: AAPFP7958P

SWIFT Code

this invoice shows the actual price of the

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice




Praharit Pigments LLP

Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4

State Name :
E-Mail : rpadshala@praharit.com

PRAHARIT

PIGMENTS LLP

Tax 14(%

Gujarat, Code : 24

Mnvoice No. Dated

213 15-Jun-19

Delivery Note Mode/Terms of Payment
213 30 Days

Buyer's Order No. Dated

Consignee (Ship to)

Dispatch Doc No.

Delivery Note Date

Balaji Tax Feb 213 15-Jun-19
Block No:- 537- 538 Dispatched through Destination
Nr Decent Hotel N N.H-08 OoOm Enterprise Surat
Palsana Chokdi,Palsana Bill of Lading/LR-RR No. |Motor Vehicle No.
Surat-394115 21 dt. 15-Jun-19 GJO6TT7803
GSTIN/UIN : 24AA0FB1349P1Z2 Terms of Delivery
State Name : Gujarat, Code : 24
Buyer (Bill to)
Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24
Sl Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 20,340.000 kgs 0.01 |kgs 203.40
CGST Receivable/payable 18.31
SGST Receivable/payable 18.31
Less : Round Off (-)0.02
Total 20,340.000 kgs T 240.00
Amount Chargeable (in words) E. & O.E

INR Two Hundred Forty Only

Company's PAN
Declaration

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and correct.

: AAPFP7958P

A/c No.

Branch & IFS Code:
SWIFT Code

Company's Bank Details
A/c Holder's Name:
Bank Name

PRAHARIT PIGMENTS LLP

: Axis Bank C/c No.918030009899356
: 918030009899356

Ankleshwar & UTIB0O000458

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice




Tax 14(%

Praharit Pigments LLP nvoice No. Dated
o Plot No: 38/11, Industrial Estate 230 19-Jun-19
pHAHAR”-W Jhagadia-393110, Dist: Bharuch Delivery Note Mode/Terms of Payment
GSTIN/UIN: 24AAPFP7958P1Z4 230 30 Days
PIGMENTS LLP State Name : Gujarat, Code : 24 Buyer's Order No. Dated
E-Mail : rpadshala@praharit.com
Consignee (Ship to) Dispatch Doc No. Delivery Note Date
Dharti Industries 230 19-Jun-19
Sr No 453 Dispatched through Destination
Sunvala Katosan Road
Ta: Detroj,Rampura,Sunvala B_Y Tanke.r Ahmedab.ad
Ahmedabad Bill of Lading/LR-RR No. |Motor Vehicle No.
Detroj-382145 GJ18BTO0156
GSTIN /UIN : 24AAOFD6574G 1Z6 Terms of Delivery
State Name : Gujarat, Code : 24
Buyer (Bill to)
Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24
Sl Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 29,110.000 kgs 0.01 |kgs 291.10
CGST Receivable/payable 26.20
SGST Receivable/payable 26.20
Round Off 0.50
Total 29,110.000 kgs T 344.00
Amount Chargeable (in words) E. & O.E

INR Three Hundred Forty Four Only

Company's PAN
Declaration

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and correct.

: AAPFP7958P

A/c Holder's Name:
Bank Name
A/c No. :
Branch & IFS Code:
SWIFT Code

Company's Bank Details

PRAHARIT PIGMENTS LLP

: Axis Bank C/c No.918030009899356

918030009899356
Ankleshwar & UTIB0O000458

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice




Tax 14(@0

Praharit Pigments LLP Invoice No. Dated
o Plot No: 38/11, Industrial Estate 239 23-Jun-19
pHAHAR”-W Jhagadia-393110, Dist: Bharuch Delivery Note Mode/Terms of Payment
GSTIN/UIN: 24AAPFP7958P1Z4 239 30 Days
PIGMENTS LLP State Name : Gujarat, Code : 24 Buyer's Order No. Dated
E-Mail : rpadshala@praharit.com
Consignee (Ship to) Dispatch Doc No. Delivery Note Date
Dharti Industries 239 23-Jun-19
Sr No 453 Dispatched through Destination
Sunvala Katosan Road
Ta: Detroj,Rampura,Sunvala B_Y Tanke.r Ahmedab.ad
Ahmedabad Bill of Lading/LR-RR No. |Motor Vehicle No.
Detroj-382145 GJ18BTO0156
GSTIN /UIN : 24AAOFD6574G 1Z6 Terms of Delivery
State Name : Gujarat, Code : 24
Buyer (Bill to)
Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24
Sl Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 30,730.000 kgs 0.01 |kgs 307.30
CGST Receivable/payable 27.66
SGST Receivable/payable 27.66
Round Off 0.38
Total 30,730.000 kgs T 363.00
Amount Chargeable (in words) E. & O.E

INR Three Hundred Sixty Three Only

Company's Bank Details

Company's PAN
Declaration

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and correct.

A/c Holder's Name: PRAHARIT PIGMENTS LLP

Bank Name

A/c No.

: Axis Bank C/c No.918030009899356
: 918030009899356

Branch & IFS Code: Ankleshwar & UTIB0O000458

: AAPFP7958P

SWIFT Code

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice




Praharit Pigments LLP

Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4

State Name :
E-Mail : rpadshala@praharit.com

PRAHARIT

PIGMENTS LLP

Tax 14(%

Gujarat, Code : 24

Mnvoice No. Dated

248 25-Jun-19

Delivery Note Mode/Terms of Payment
248 30 Days

Buyer's Order No. Dated

Consignee (Ship to)

BALAJI TAX FEB
Block No:- 537- 538

Nr Decent Hotel , N.H-08
Palsana Chokdi,Palsana

Surat-394115

248

Dispatch Doc No.

Delivery Note Date
25-Jun-19

Dispatched through
Om Enterprise

Destination

Palshana ,Surta

Bill of Lading/LR-RR No.

Motor Vehicle No.

24 dt. 25-Jun-19 GJ16X9505
GSTIN/UIN : 24AA0FB1349P1Z22 Terms of Delivery
State Name : Gujarat, Code : 24
Buyer (Bill to)
Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24
Sl Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 15,600.000 kgs 0.01 |kgs 156.00
CGST Receivable/payable 14.04
SGST Receivable/payable 14.04
Less : Round Off (-)0.08
Total 15,600.000 kgs ¥ 184.00
Amount Chargeable (in words) E. & O.E

INR One Hundred Eighty Four Only

Company's PAN
Declaration

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and correct.

: AAPFP7958P

A/c No.

Branch & IFS Code:
SWIFT Code

Company's Bank Details
A/c Holder's Name:
Bank Name

PRAHARIT PIGMENTS LLP

: Axis Bank C/c No.918030009899356
: 918030009899356

Ankleshwar & UTIB0O000458

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice




Tax 14(6}.9

Praharit Pigments LLP "nvoice No. Dated
o Plot No: 38/11, Industrial Estate 254 27-Jun-19
pHAHAR”-W Jhagadia-393110, Dist: Bharuch Delivery Note Mode/Terms of Payment
GSTIN/UIN: 24AAPFP7958P1Z4 254 30 Days
PIGMENTS LLP State Name : Gujarat, Code : 24 Buyer's Order No. Dated
E-Mail : rpadshala@praharit.com
Consignee (Ship to) Dispatch Doc No. Delivery Note Date
DHARTI INDUSTRIES 254 27-Jun-19
Sr No 453 Dispatched through Destination
Sunvala Katosan Road .
Ta: Detroj,Rampura,Sunvala O.m Ente.rpnse Ahmedab.ad
Ahmedabad Bill of Lading/LR-RR No. |Motor Vehicle No.
Detroj-382145 GJO6XX8662
GSTIN /UIN : 24AAOFD6574G 1Z6 Terms of Delivery
State Name : Gujarat, Code : 24
Buyer (Bill to)
Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24
Sl Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 20,590.000 kgs 0.01 |kgs 205.90
CGST Receivable/payable 18.53
SGST Receivable/payable 18.53
Round Off 0.04
Total 20,590.000 kgs T 243.00
Amount Chargeable (in words) E. & O.E

INR Two Hundred Forty Three Only

Company's PAN

Declaration
We declare that

goods described and that all particulars are true and correct.

Company's Bank Details

A/c Holder's Name: PRAHARIT PIGMENTS LLP

Bank Name

A/c No.

: Axis Bank C/c No.918030009899356
: 918030009899356

Branch & IFS Code: Ankleshwar & UTIB0O000458

: AAPFP7958P

SWIFT Code

this invoice shows the actual price of the

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice




Tax 14(4@

Praharit Pigments LLP "nvoice No. Dated
o Plot No: 38/11, Industrial Estate 263 29-Jun-19
pHAHAR”-W Jhagadia-393110, Dist: Bharuch Delivery Note Mode/Terms of Payment
PIGMENTS LLP GSTIN/UIN: 24AAPFP7958P1Z4 263 30 Days
State Name : Gujarat, Code : 24 Buyer's Order No. Dated
E-Mail : rpadshala@praharit.com
Consignee (Ship to) Dispatch Doc No. Delivery Note Date
Dharti Industries 263 29-Jun-19
Sr No 453 Dispatched through Destination
’?;:ng)iltiolji,?;:rsna;ulfao,zinvala B_Y Tanke.r Ahmedab.ad
Ahmedabad Bill of Lading/LR-RR No. |Motor Vehicle No.
Detroj-382145 26 dt. 29-Jun-19 GJO6XX8662
GSTIN/UIN : 24AA0FD6574G1Z6 Terms of Delivery
State Name : Gujarat, Code : 24
Buyer (Bill to)
Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24
Sl Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 20,770,000 kgs 0.01 |kgs 207.70
CGST Receivable/payable 18.69
SGST Receivable/payable 18.69
Less : Round Off (-)0.08
Total 20,770.000 kgs T 245.00
Amount Chargeable (in words) E. & O.E

INR Two Hundred Forty Five Only

Company's PAN

Declaration
We declare that

goods described and that all particulars are true and correct.

Company's Bank Details

A/c Holder's Name: PRAHARIT PIGMENTS LLP

Bank Name

A/c No.

: Axis Bank C/c No.918030009899356
: 918030009899356

Branch & IFS Code: Ankleshwar & UTIB0O000458

: AAPFP7958P

SWIFT Code

this invoice shows the actual price of the

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice




Tax 14(44

Praharit Pigments LLP Invoice No. Dated
o Plot No: 38/11, Industrial Estate 271 1-Jul-19
pHAHAR”-W Jhagadia-393110, Dist: Bharuch Delivery Note Mode/Terms of Payment
PIGMENTS LLP GSTIN/UIN: 24AAPFP7958P1Z4 271 30 Days
State Name : Gujarat, Code : 24 Buyer's Order No. Dated
E-Mail : rpadshala@praharit.com
Consignee (Ship to) Dispatch Doc No. Delivery Note Date
DHARTI INDUSTRIES 271 1-Jul-19
Sr No 453 Dispatched through Destination
T Detrof,Rampura, Sunvala BY TANKER AHMEDABAD
Ahmedabad Bill of Lading/LR-RR No. |Motor Vehicle No.
Detroj-382145 27 dt. 1-Jul-19 GJO6XX8662
GSTIN/UIN : 24AA0FD6574G1Z6 Terms of Delivery
State Name : Gujarat, Code : 24
Buyer (Bill to)
Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24
Sl Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 21,330.000 kgs 0.01 |kgs 213.30
CGST Receivable/payable 19.20
SGST Receivable/payable 19.20
Round Off 0.30
Total 21,330.000 kgs T 252.00
Amount Chargeable (in words) E. & O.E

INR Two Hundred Fifty Two Only

Company's PAN : AAPFP7958P

Declaration

Company's Bank Details
A/c Holder's Name:
Bank Name

PRAHARIT PIGMENTS LLP
: Axis Bank C/c No.918030009899356

A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0O000458
SWIFT Code

for Praharit Pigments LLP

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and correct.

Authorised Signatory

This is a Computer Generated Invoice




Tax 14(4@

Praharit Pigments LLP Tnvoice No. Dated
o Plot No: 38/11, Industrial Estate 282 4-Jul-19
pHAHAR”-W Jhagadia-393110, Dist: Bharuch Delivery Note Mode/Terms of Payment
GSTIN/UIN: 24AAPFP7958P1Z4 282 30 Days
PIGMENTS LLP State Name : Gujarat, Code : 24 Buyer's Order No. Dated
E-Mail : rpadshala@praharit.com
Consignee (Ship to) Dispatch Doc No. Delivery Note Date
DHARTI INDUSTRIES 282 4-Jul-19
Sr No 453 Dispatched through Destination
Sunvala Katosan Road
Ta: Detroj,Rampura,Sunvala B_Y Tanke.r Ahmedab.ad
Ahmedabad Bill of Lading/LR-RR No. |Motor Vehicle No.
Detroj-382145 GJ16X9505
GSTIN /UIN : 24AAOFD6574G 1Z6 Terms of Delivery
State Name : Gujarat, Code : 24
Buyer (Bill to)
Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24
Sl Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 15,870,000 kgs 0.01 |kgs 158.70
CGST Receivable/payable 14.28
SGST Receivable/payable 14.28
Less : Round Off (-)0.26
Total 15,870.000 kgs ¥ 187.00
Amount Chargeable (in words) E. & O.E

INR One Hundred Eighty Seven Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the
goods described and that all particulars are true and correct.

Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356

A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0O000458
SWIFT Code

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice




Tax 14(4(':3

Praharit Pigments LLP "nvoice No. Dated
o Plot No: 38/11, Industrial Estate 285 5-Jul-19
pHAHAR”-W Jhagadia-393110, Dist: Bharuch Delivery Note Mode/Terms of Payment
GSTIN/UIN: 24AAPFP7958P1Z4 285 30 Days
PIGMENTS LLP State Name : Gujarat, Code : 24 Buyer's Order No. Dated
E-Mail : rpadshala@praharit.com
Consignee (Ship to) Dispatch Doc No. Delivery Note Date
DHARTI INDUSTRIES 285 5-Jul-19
Sr No 453 Dispatched through Destination
Sunvala Katosan Road
Ta: Detroj,Rampura,Sunvala B.Y TANKER AHMEDA.BAD
Ahmedabad Bill of Lading/LR-RR No. |Motor Vehicle No.
Detroj-382145 GJO6XX8662
GSTIN /UIN : 24AAOFD6574G 1Z6 Terms of Delivery
State Name : Gujarat, Code : 24
Buyer (Bill to)
Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24
Sl Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 20,880.000 kgs 0.01 |kgs 208.80
CGST Receivable/payable 18.79
SGST Receivable/payable 18.79
Less : Round Off (-)0.38
Total 20,880.000 kgs T 246.00
Amount Chargeable (in words) E. & O.E

INR Two Hundred Forty Six Only

Company's PAN
Declaration

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and correct.

: AAPFP7958P

A/c Holder's Name:
Bank Name
A/c No. :
Branch & IFS Code:
SWIFT Code

Company's Bank Details

PRAHARIT PIGMENTS LLP

: Axis Bank C/c No.918030009899356

918030009899356
Ankleshwar & UTIB0O000458

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice




Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4

State Name :
E-Mail : rpadshala@praharit.com

PRAHARIT

PIGMENTS LLP

Tax 14(44

Gujarat, Code : 24

nvoice No. Dated

301 9-Jul-19

Delivery Note Mode/Terms of Payment
301 30 Days

Buyer's Order No. Dated

Consignee (Ship to)

Dispatch Doc No.

Delivery Note Date

DHARTI INDUSTRIES 301 9-Jul-19
Sr No 453 Dispatched through Destination
T Detrof,Rampura, Sunvala BY TANKER AHMEDABAD
Ahmedabad Bill of Lading/LR-RR No. |Motor Vehicle No.
Detroj-382145 GJ19T3353
GSTIN/UIN : 24AA0FD6574G1Z6 Terms of Delivery
State Name : Gujarat, Code : 24
Buyer (Bill to)
Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24
Sl Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 26,790.000 kgs 0.01 |kgs 267.90
CGST Receivable/payable 24.11
SGST Receivable/payable 24.11
Round Off 0.88
Total 26,790.000 kgs ¥F317.00
Amount Chargeable (in words) E. & O.E

INR Three Hundred Seventeen Only

Company's PAN
Declaration

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and correct.

: AAPFP7958P

A/c No.

Branch & IFS Code:
SWIFT Code

Company's Bank Details
A/c Holder's Name:
Bank Name

PRAHARIT PIGMENTS LLP

: Axis Bank C/c No.918030009899356
: 918030009899356

Ankleshwar & UTIB0O000458

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice




Tax Invoice 41 5

Praharit Pigments LLP

Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4

State Name :
E-Mail : rpadshala@praharit.com

PRAHARIT

PIGMENTS LLP

Gujarat, Code : 24

Invoice No. Dated

324 15-Jul-19

Delivery Note Mode/Terms of Payment
324 30 Days

Buyer's Order No. Dated

Consignee (Ship to)

Dispatch Doc No.

Delivery Note Date

Dharti Industries 324 15-Jul-19
Sr No 453 Dispatched through Destination
T Detrof,Rampura, Sunvala BY TANKER AHMEDABAD
Ahmedabad Bill of Lading/LR-RR No. |Motor Vehicle No.
Detroj-382145 GJO3BT6710
GSTIN/UIN : 24AA0FD6574G1Z6 Terms of Delivery
State Name : Gujarat, Code : 24
Buyer (Bill to)
Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24
Sl Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 24,210.000 kgs 0.01 |kgs 242.10
CGST Receivable/payable 21.79
SGST Receivable/payable 21.79
Round Off 0.32
Total 24,210.000 kgs T 286.00
Amount Chargeable (in words) E. & O.E

INR Two Hundred Eighty Six Only

Company's PAN
Declaration

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and correct.

: AAPFP7958P

A/c No.

Branch & IFS Code:
SWIFT Code

Company's Bank Details
A/c Holder's Name:
Bank Name

PRAHARIT PIGMENTS LLP

: Axis Bank C/c No.918030009899356
: 918030009899356

Ankleshwar & UTIB0O000458

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice




Tax Invoice

416

Praharit Pigments LLP Invoice No. Dated
o Plot No: 38/11, Industrial Estate 329 17-Jul-19
pHAHAR”-W Jhagadia-393110, Dist: Bharuch Delivery Note Mode/Terms of Payment
PIGMENTS LLP GSTIN/UIN: 24AAPFP7958P1Z4 329 30 Days
State Name : Gujarat, Code : 24 Buyer's Order No. Dated
E-Mail : rpadshala@praharit.com
Consignee (Ship to) Dispatch Doc No. Delivery Note Date
Balaji Tax Feb 329 17-Jul-19
Block No:- 537- 538 Dispatched through Destination
Nr Decent Hotel , N.H-08 By Tanker Palsana
Palsana Chokdi,Palsana Bill of Lading/LR-RR No. |Motor Vehicle No.
Surat-394115 GJ16Z5778
GSTIN/UIN : 24AAOFB1349PIZ2 Terms of Delivery
State Name : Gujarat, Code : 24
Buyer (Bill to)
Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN /UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24
Sl Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 22,230.000 kgs 0.01 |kgs 222.30
CGST Receivable/payable 20.01
SGST Receivable/payable 20.01
Less : Round Off (-)0.32
Total 22,230.000 kgs T 262.00
Amount Chargeable (in words) E. & O.E

INR Two Hundred Sixty Two Only

Company's PAN
Declaration

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and correct.

: AAPFP7958P

A/c Holder's Name:
Bank Name
A/c No. :
Branch & IFS Code:
SWIFT Code

Company's Bank Details

PRAHARIT PIGMENTS LLP

: Axis Bank C/c No.918030009899356

918030009899356
Ankleshwar & UTIB0O000458

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice




417

Tax Invoice

Praharit Pigments LLP Invoice No. Dated
o Plot No: 38/11, Industrial Estate 385 31-Jul-19
pHAHAR”-W Jhagadia-393110, Dist: Bharuch Delivery Note Mode/Terms of Payment
GSTIN/UIN: 24AAPFP7958P1Z4 385 30 Days
PIGMENTS LLP State Name : Gujarat, Code : 24 Buyer's Order No. Dated
E-Mail : rpadshala@praharit.com
Consignee (Ship to) Dispatch Doc No. Delivery Note Date
Dharti Industries 385 31-Jul-19
Sr No 453 Dispatched through Destination
Sunvala Katosan Road
Ta: Detroj,Rampura,Sunvala B.Y TANKER AHMEDA.BAD
Ahmedabad Bill of Lading/LR-RR No. |Motor Vehicle No.
Detroj-382145 GJ18AZ5182
GSTIN /UIN : 24AAOFD6574G 1Z6 Terms of Delivery
State Name : Gujarat, Code : 24
Buyer (Bill to)
Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24
Sl Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 31,330.000 kgs 0.01 |kgs 313.30
CGST Receivable/payable 28.20
SGST Receivable/payable 28.20
Round Off 0.30
Total 31,330.000 kgs T 370.00
Amount Chargeable (in words) E. & O.E

INR Three Hundred Seventy Only

Company's PAN
Declaration

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and correct.

: AAPFP7958P

A/c Holder's Name:
Bank Name
A/c No. :
Branch & IFS Code:
SWIFT Code

Company's Bank Details

PRAHARIT PIGMENTS LLP

: Axis Bank C/c No.918030009899356

918030009899356
Ankleshwar & UTIB0O000458

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice




Tax Invoice 4 1 8

Praharit Pigments LLP Invoice No. Dated
- Plot No: 38/11, Industrial Estate 438 12-Aug-19
pHAHAR”-W Jhagadia-393110, Dist: Bharuch Delivery Note Mode/Terms of Payment
GSTIN/UIN: 24AAPFP7958P1Z4 438 30 Days
PIGMENTS LLP State Name : Gujarat, Code : 24 Buyer's Order No. Dated
E-Mail : rpadshala@praharit.com
Consignee (Ship to) Dispatch Doc No. Delivery Note Date
Balaji Tax Feb 438 12-Aug-19
Block No:- 537- 538 Dispatched through Destination
Nr Decent Hotel N N.H-08 Banas Roadways Surat
Palsana Chokdi,Palsana Bill of Lading/LR-RR No. |Motor Vehicle No.
Surat-394115 130 dt. 12-Aug-19 GJ23X7000
GSTIN/UIN : 24AAOFB 1349P1Z2 Terms of Delivery
State Name : Gujarat, Code : 24

Buyer (Bill to)

Om Enterprise

Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12

Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659

GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24
Sl Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 20,310.000 kgs 0.01|kgs 203.10
CGST Receivable/payable 18.28
SGST Receivable/payable 18.28
Round Off 0.34
Total 20,310,000 kgs T 240.00
Amount Chargeable (in words) E. & O.E
INR Two Hundred Forty Only Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIBO000458
Company's PAN : AAPFP7958P SWIFT Code
Declaration for Praharit Pigments LLP

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and correct.

Authorised Signatory

This is a Computer Generated Invoice




_ GUJARAT4)I1L8'ION CONTROL BOARD
PARYAVARAN BHAVAN

Wf\"; Sector-10-A, Gandhinagar-382 010
N Phone : (079) 23226295
GPCB Fax 1 (079) 23232156

Website : www.gpekgRu.in
NO: GPCB/CCA-VSD-169(7)ID: 23696/

To
/S. PHTHALO COLORS & CHEMICALS INDIA LTD {U-1),
PLOT NO. 2, PHASE-,
GIDC ESTATE, VAPI-396 195,
DIST: VALSAD.

SUB: CC&A Amendment (No. AWH-76070) to Consolidated Consent & Authorization (CC & A)
under various Environmental Acts/ Rules.

REF: 1) Your Application inward no. 100220 dated: 21/10/2015
2) CTE issued vide this office letter dated: 05/10/2015

Sir,

This has reference to the CCA order No.AWH-68532 dated: 26/02/2015 issued vide letter No.
GPCB/CCA-VSD-169(7)/ID: 23696/307901 dated: 20/03/2015 under the provisions of the various
Environmental Act/ Rules, which stands amended as under, as per CTE issued vide dated: §/10/2015
for manufacturing of new products from their captive Hazardous waste as per followings:

1. Condition no: 2 of said CC&A order is amended for foliowing additiohatproducts.
Sr. Product Total Capacity
No. MT /Month
1. Magnesium Sulphate Solution 3188

Or
Phosphoric Acid & 1523
Phospho Gypsum 2281
r
Di Calcium Phosphate & 3153
Phospho Gypsum 2281
2. Recovery of Copper. 225
Poly Aluminurm Chiloride {PAC) Soin. (10-12%) 7515
3. Calcium Hypo Chierite.Soln. (8-10%) 668
T
Hydro Chloric’Asid (25-28%) 300
4. Fly‘Ash Bricks 100000 Units

SUBJECT TO THE FOLL OWING CONDITIONS:-

CONDITIONS UNDER WATER ACT 1974:

2. There shall be,rio additional generation of industrial effluent from the manufacturing process
and other ancillary industrial operations after proposed products

CONDITIONS UNDER AIR ACT 1981:
N

3 There shall be no additional flue gas as well as process emission from proposed products
manufactured from Hazardous Waste. Existing utilities of existing industrial plant shall be
used.

Clean Gujarat Green Gujarat
ISO - 9001 - 2008 & ISO - 140011- 2004 Certified Organisation



4.

5.1

420

The conc ion of the i es in the ambient air within the premises of the
industry and at a distance of 10 meters from the source (cther than the stack / vent with height
of more than 9 meters from the ground level) shall not exceed the following levels:

Pollutant

Time Concentration in

No.

Weighted Ambient air in
Average e
1. - Sulphur Dioxide (SO;) Annual
24 Hours
2. Nitrogen Dioxide (NO,) ] Annual
24 Hours
3. Particulate Matter Annual
(Size less then 10 mg) OR PM;o 24 Hours
Particulate Matter Annual
(Size less than 2.5 mg) OR PM;5 24 Hours

All measures for the control of environmentai pollution shall be provided before commencing
production.

CONDITIONS UNDER HAZARDOUS WASTE:

AUTHORISATION FOR THE MANAGEMENT & HANDLING OF HAZARDOUS WASTES
Form-2 (See rule 5 (4))

The authorization for the unit is amended as per following for management of hazardous
waste stated in condition no. 7.1 above said CC8A.

Waste Schedule-l Quantity

Mode of Disposal

3780
MTAY Collection, Storage
12516 and captive Reuse for
MT/Y manufacturing of
2100 additional products
MT/Y

Aluminum  Chloride l Sch-11/D2
Solution

Spent Sulphuric Acid
30%.

Hydro Chloric Acid
(28 to 30 %)

The validity period of the CCA amendmentwiil remain as per existing CC&Ai.e up to
15/10/2019

All other conditions of CCA order\No.AWH-68532 dated: 26/02/2015 issued vide letter No.
GPCB/CCA-VSD-169(7)/1D: 236966307901 dated: 20/03/2015 shall remain unchanged.

For and on behaif of
Gujarat Pollution Control Board
0 Phat/

(Smt.D.P. SHAH)
Environmental Engineer

TR,




BHARUCH ENVIFPANFRASTRUCTURE LTD.
ANALYTICAL RESEARC‘H LABORATORY
BEILL TEST REPORT

MoEF Approved Laboratory  NABL Accredited Lab  1SO 14001 & BS OHSAS 18001 Certified Laboratory

Page: 1of 1
. Barcode Id 74f77f7ad2 Report No/Sample 1D 5936178565 Report Date 02-Apr-19
Name Of Customer: PRAHARIT PIGMENTS LLP
Address Of Customer: PLOT No.38/11,GIDC ESTATE,Jhagadiya
Sample Description: HCL
Sample Quantity: 2.0 ltr Sample Received Date: 27-Mar-19
Sampling Location: ‘ ' Sampling Procedure:
Sample Collected By Self - Analysis Start Date: 27-Mar-19
Packing Details Plastic bottle Analysis Completion Date: 02-Apr-19
Fuel -- Sample Type Others Sample
Sr. No Parameters Unit Result Permissible Limit Method Ref.
1 *ASSAY (PURITY) % 27.76 - TITRIMETRIC
2 -/AMMONIACAL NITROGEN mg/Ltr. 23 <50.0 APHA 4500 NH3 C
3 CHROMIUM (CR) HEXAVALENT mg/Kg <0.001 <5.0 APHA 3500 CR B
4 PHENOLIC COMPOUNDS mg/Ltr. <0.01 -- APHA 5530-D
5 . |*ARSENIC ppb <0.1 <5.0 APHA 3111-AS-B
6 COPPER mg/Ltr. 0.0096 <25.0 APHA 3111-CU-B
7 LEAD mgl/Ltr. 0.0536 <5.0 BY AAS
8 NICKEL mg/Kg | <0.02 <20.0 BY AAS

*  Parameters are not in NABL scope

Remarks: Above Parameters are within a limit as per GPCB schedule I1.

END OF REPORT

For Bharuch Ehviro Infras{ructure Ltd.

g ® )‘9 | | z -2

ANALYSED BY RIFIED BY AUTHORIZED BY

Works Office: Plot No 9701-16, G.1.D.C. Estate, Post Box No 82, Ankleshwar - 393002, Dist - Bharuch (Guijarat)
Tel: (02646) 253135, 225228 | Fax: (02646) 222849 | E-Mail: dalwadibd@beil.co.in, sathish.gaddam@beil.co.in
Regd. office: Plot No 117-118, G.1.D.C. Estate, Ankleshwar - 393002, Dist - Bharuch (Gujarat)

CIN NO : U45300GJ1997PLC032696
Terms & Condition are on backside



Tax 14(2@

Praharit Pigments LLP
- Plot No: 38/11, Industrial Estate
pHAHAR’TW Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name : Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

PIGMENTS LLP

Tnvoice No. Dated

295 8-Jul-19

Delivery Note Mode/Terms of Payment
295 30 Days

Buyer's Order No. Dated

Consignee (Ship to)

Dispatch Doc No.

Delivery Note Date

R.R.Chem 295 8-Jul-19
Plot No:- 408-9-10-15-16-17 Dispatched through Destination
Gidc,Bamanbore ,Rajkot By Tanker Rajkot
Gujarat Bill of Lading/LR-RR No. |Motor Vehicle No.
GSTIN/UIN : 24AAYFR51 13R1ZE GJO1DT9073
State Name : Gujarat, Code : 24 Terms of Delivery
Buyer (Bill to)
R.R.Chem
Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN : 24AAYFRS5113R1ZE
State Name : Gujarat, Code : 24
S1 Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 18,690.000 kgs 0.01 |kgs 186.90
CGST Receivable/payable 16.82
SGST Receivable/payable 16.82
Round Off 0.46
Total 18,690.000 kgs T 221.00
Amount Chargeable (in words) E. & O.E

INR Two Hundred Twenty One Only

Company's PAN : AAPFP7958P

Declaration

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and correct.

Company's Bank Details

A/c Holder's Name: PRAHARIT PIGMENTS LLP

Bank Name

: Axis Bank C/c No.918030009899356

A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0O000458

SWIFT Code

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice




Tax 14(263

Praharit Pigments LLP "nvoice No. Dated
o Plot No: 38/11, Industrial Estate 308 11-Jul-19
pHAHAR’TW Jhagadia-393110, Dist: Bharuch Delivery Note Mode/Terms of Payment
GSTIN/UIN: 24AAPFP7958P1Z4 308 30 Days
PIGMENTS LLP State Name : Gujarat, Code : 24 Buyer's Order No. Dated
E-Mail : rpadshala@praharit.com
Consignee (Ship to) Dispatch Doc No. Delivery Note Date
R.R.Chem 308 11-Jul-19
Plot No:- 408-9-10-15-16-17 Dispatched through Destination
Gidc,Bamanbore ,Rajkot BY TANKER RAJKOT
Gujarat Bill of Lading/LR-RR No. |Motor Vehicle No.
GSTIN /UIN :24AAYFR5113RIZE GJO1DT9073
State Name : Gujarat, Code : 24 T p
- erms of Delivery
Buyer (Bill to)
R.R.Chem
Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN : 24AAYFRS5113R1ZE
State Name : Gujarat, Code : 24
S1 Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 18,320,000 kgs 0.01 |kgs 183.20
CGST Receivable/payable 16.49
SGST Receivable/payable 16.49
Less : Round Off (-)0.18
Total 18,320,000 kgs T 216.00
Amount Chargeable (in words) E. & O.E

INR Two Hundred Sixteen Only

Company's PAN
Declaration

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and correct.

: AAPFP7958P

A/c Holder's Name:
Bank Name
A/c No. :
Branch & IFS Code:
SWIFT Code

Company's Bank Details

PRAHARIT PIGMENTS LLP

: Axis Bank C/c No.918030009899356

918030009899356
Ankleshwar & UTIB0O000458

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice




Tax 14(24

Praharit Pigments LLP nvoice No. Dated
o Plot No: 38/11, Industrial Estate 316 14-Jul-19
pHAHAR’TW Jhagadia-393110, Dist: Bharuch Delivery Note Mode/Terms of Payment
GSTIN/UIN: 24AAPFP7958P1Z4 316 30 Days
PIGMENTS LLP State Name : Gujarat, Code : 24 Buyer's Order No. Dated
E-Mail : rpadshala@praharit.com
Consignee (Ship to) Dispatch Doc No. Delivery Note Date
R.R.Chem 316 14-Jul-19
Plot No:- 408-9-10-15-16-17 Dispatched through Destination
Gidc,Bamanbore ,Rajkot BY TANKER RAJKOT
Gujarat Bill of Lading/LR-RR No. |Motor Vehicle No.
GSTIN /UIN :24AAYFR5113RIZE GJO1DT9073
State Name : Gujarat, Code : 24 T p
- erms of Delivery
Buyer (Bill to)
R.R.Chem
Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN : 24AAYFRS5113R1ZE
State Name : Gujarat, Code : 24
S1 Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 17,960.000 kgs 0.01 |kgs 179.60
CGST Receivable/payable 16.16
SGST Receivable/payable 16.16
Round Off 0.08
Total 17,960.000 kgs T 212.00
Amount Chargeable (in words) E. & O.E

INR Two Hundred Twelve Only

Company's PAN
Declaration

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and correct.

: AAPFP7958P

A/c Holder's Name:
Bank Name
A/c No. :
Branch & IFS Code:
SWIFT Code

Company's Bank Details

PRAHARIT PIGMENTS LLP

: Axis Bank C/c No.918030009899356

918030009899356
Ankleshwar & UTIB0O000458

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice




Tax 14(25

Praharit Pigments LLP "nvoice No. Dated
o Plot No: 38/11, Industrial Estate 323 15-Jul-19
pHAHAR”-W Jhagadia-393110, Dist: Bharuch Delivery Note Mode/Terms of Payment
GSTIN/UIN: 24AAPFP7958P1Z4 323 30 Days
PIGMENTS LLP State Name : Gujarat, Code : 24 Buyer's Order No. Dated
E-Mail : rpadshala@praharit.com
Consignee (Ship to) Dispatch Doc No. Delivery Note Date
R.R.Chem 323 15-Jul-19
Plot No:- 408-9-10-15-16-17 Dispatched through Destination
Gidc,Bamanbore ,Rajkot By Tanker Rajkot
Gujarat Bill of Lading/LR-RR No. |Motor Vehicle No.
GSTIN /UIN :24AAYFR5113RIZE GJO1DT9073
State Name : Gujarat, Code : 24 T p
- erms of Delivery
Buyer (Bill to)
R.R.Chem
Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN : 24AAYFRS5113R1ZE
State Name : Gujarat, Code : 24
S1 Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 18,030.000 kgs 0.01 |kgs 180.30
CGST Receivable/payable 16.23
SGST Receivable/payable 16.23
Round Off 0.24
Total 18,030.000 kgs T 213.00
Amount Chargeable (in words) E. & O.E

INR Two Hundred Thirteen Only

Company's PAN
Declaration

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and correct.

: AAPFP7958P

A/c Holder's Name:
Bank Name
A/c No. :
Branch & IFS Code:
SWIFT Code

Company's Bank Details

PRAHARIT PIGMENTS LLP

: Axis Bank C/c No.918030009899356

918030009899356
Ankleshwar & UTIB0O000458

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice




Tax 14(26

Praharit Pigments LLP nvoice No. Dated
o Plot No: 38/11, Industrial Estate 331 18-Jul-19
pHAHAR’TW Jhagadia-393110, Dist: Bharuch Delivery Note Mode/Terms of Payment
GSTIN/UIN: 24AAPFP7958P1Z4 331 30 Days
PIGMENTS LLP State Name : Gujarat, Code : 24 Buyer's Order No. Dated
E-Mail : rpadshala@praharit.com
Consignee (Ship to) Dispatch Doc No. Delivery Note Date
R.R.Chem 331 18-Jul-19
Plot No:- 408-9-10-15-16-17 Dispatched through Destination
Gidc,Bamanbore ,Rajkot BY TANKER RAJKOT
Gujarat Bill of Lading/LR-RR No. |Motor Vehicle No.
GSTIN /UIN :24AAYFR5113RIZE GJO1DT9073
State Name : Gujarat, Code : 24 T p
- erms of Delivery
Buyer (Bill to)
R.R.Chem
Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN : 24AAYFRS5113R1ZE
State Name : Gujarat, Code : 24
S1 Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 13,280.000 kgs 0.01 |kgs 132.80
CGST Receivable/payable 11.95
SGST Receivable/payable 11.95
Round Off 0.30
Total 13,280.000 kgs T 157.00
Amount Chargeable (in words) E. & O.E

INR One Hundred Fifty Seven Only

Company's PAN
Declaration

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and correct.

: AAPFP7958P

A/c Holder's Name:
Bank Name
A/c No. :
Branch & IFS Code:
SWIFT Code

Company's Bank Details

PRAHARIT PIGMENTS LLP

: Axis Bank C/c No.918030009899356

918030009899356
Ankleshwar & UTIB0O000458

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice




Tax 14(20

Praharit Pigments LLP Invoice No. Dated
o Plot No: 38/11, Industrial Estate 355 23-Jul-19
pHAHAR”-W Jhagadia-393110, Dist: Bharuch Delivery Note Mode/Terms of Payment
GSTIN/UIN: 24AAPFP7958P1Z4 355 30 Days
PIGMENTS LLP State Name : Gujarat, Code : 24 Buyer's Order No. Dated
E-Mail : rpadshala@praharit.com
Consignee (Ship to) Dispatch Doc No. Delivery Note Date
R.R.Chem 355 23-Jul-19
Plot No:- 408-9-10-15-16-17 Dispatched through Destination
Gidc,Bamanbore ,Rajkot By Tanker Rajkot
Gujarat Bill of Lading/LR-RR No. |Motor Vehicle No.
GSTIN /UIN :24AAYFR5113RIZE GJO1DT9073
State Name : Gujarat, Code : 24 T p
- erms of Delivery
Buyer (Bill to)
R.R.Chem
Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN : 24AAYFRS5113R1ZE
State Name : Gujarat, Code : 24
S1 Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 17,930.000 kgs 0.01 |kgs 179.30
CGST Receivable/payable 16.14
SGST Receivable/payable 16.14
Round Off 0.42
Total 17,930,000 kgs T 212.00
Amount Chargeable (in words) E. & O.E

INR Two Hundred Twelve Only

Company's PAN
Declaration

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and correct.

: AAPFP7958P

A/c Holder's Name:
Bank Name
A/c No. :
Branch & IFS Code:
SWIFT Code

Company's Bank Details

PRAHARIT PIGMENTS LLP

: Axis Bank C/c No.918030009899356

918030009899356
Ankleshwar & UTIB0O000458

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice




Tax I@Qﬂ

Praharit Pigments LLP
- Plot No: 38/11, Industrial Estate
pHAHAR’TW Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name : Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

PIGMENTS LLP

Mnvoice No. Dated

362 25-Jul-19

Delivery Note Mode/Terms of Payment
362 30 Days

Buyer's Order No. Dated

Consignee (Ship to)

Dispatch Doc No.

Delivery Note Date

R.R.Chem 362 25-Jul-19
Plot No:- 408-9-10-15-16-17 Dispatched through Destination
Gidc,Bamanbore ,Rajkot BY TANKER RAJKOT
Gujarat Bill of Lading/LR-RR No. |Motor Vehicle No.
GSTIN/UIN : 24AAYFR51 13R1ZE GJO1DT9073
State Name : Gujarat, Code : 24 Terms of Delivery
Buyer (Bill to)
R.R.Chem
Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN : 24AAYFRS5113R1ZE
State Name : Gujarat, Code : 24
S1 Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 18,790.000 kgs 0.01 |kgs 187.90
CGST Receivable/payable 16.91
SGST Receivable/payable 16.91
Round Off 0.28
Total 18,790.000 kgs T 222.00
Amount Chargeable (in words) E. & O.E

INR Two Hundred Twenty Two Only

Company's PAN : AAPFP7958P

Declaration

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and correct.

Company's Bank Details

A/c Holder's Name: PRAHARIT PIGMENTS LLP

Bank Name

: Axis Bank C/c No.918030009899356

A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0O000458

SWIFT Code

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice




Tax 14(219

Praharit Pigments LLP "nvoice No. Dated
o Plot No: 38/11, Industrial Estate 369 27-Jul-19
pHAHAR’TW Jhagadia-393110, Dist: Bharuch Delivery Note Mode/Terms of Payment
GSTIN/UIN: 24AAPFP7958P1Z4 369 30 Days
PIGMENTS LLP State Name : Gujarat, Code : 24 Buyer's Order No. Dated
E-Mail : rpadshala@praharit.com
Consignee (Ship to) Dispatch Doc No. Delivery Note Date
R.R.Chem 369 27-Jul-19
Plot No:- 408-9-10-15-16-17 Dispatched through Destination
Gidc,Bamanbore ,Rajkot BY TANKER RAJKOT
Gujarat Bill of Lading/LR-RR No. |Motor Vehicle No.
GSTIN /UIN :24AAYFR5113RIZE GJO1DT9073
State Name : Gujarat, Code : 24 T p
- erms of Delivery
Buyer (Bill to)
R.R.Chem
Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN : 24AAYFRS5113R1ZE
State Name : Gujarat, Code : 24
S1 Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 17,650.000 kgs 0.01 |kgs 176.50
CGST Receivable/payable 15.89
SGST Receivable/payable 15.89
Less : Round Off (-)0.28
Total 17,650.000 kgs T 208.00
Amount Chargeable (in words) E. & O.E

INR Two Hundred Eight Only

Company's PAN
Declaration

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and correct.

: AAPFP7958P

A/c Holder's Name:
Bank Name
A/c No. :
Branch & IFS Code:
SWIFT Code

Company's Bank Details

PRAHARIT PIGMENTS LLP

: Axis Bank C/c No.918030009899356

918030009899356
Ankleshwar & UTIB0O000458

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice




Tax 14(@@

Praharit Pigments LLP
- Plot No: 38/11, Industrial Estate
pHAHAR”-W Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
PIGMENTS LLP State Name : Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Mnvoice No. Dated

375 29-Jul-19

Delivery Note Mode/Terms of Payment
375 30 Days

Buyer's Order No. Dated

Consignee (Ship to)
R.R.Chem

Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN
State Name

: 24AAYFR5113R1ZE
: Gujarat, Code : 24

Dispatch Doc No.

Delivery Note Date

375 29-Jul-19
Dispatched through Destination
By Tenker Rajkot

Bill of Lading/LR-RR No.

Motor Vehicle No.
GJ-01-DT-9073

Buyer (Bill to)
R.R.Chem

Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot

Terms of Delivery

Gujarat
GSTIN/UIN : 24AAYFRS5113R1ZE
State Name : Gujarat, Code : 24
S1 Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 17,780.000 kgs 0.01 |kgs 177.80
CGST Receivable/payable 16.00
SGST Receivable/payable 16.00
Round Off 0.20
Total 17,780.000 kgs T 210.00
Amount Chargeable (in words) E. & O.E

INR Two Hundred Ten Only

Company's PAN
Declaration

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and correct.

: AAPFP7958P

A/c Holder's Name:
Bank Name
A/c No. :
Branch & IFS Code:
SWIFT Code

Company's Bank Details

PRAHARIT PIGMENTS LLP

: Axis Bank C/c No.918030009899356

918030009899356
Ankleshwar & UTIB0O000458

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice




Tax 14(@4

Praharit Pigments LLP
- Plot No: 38/11, Industrial Estate
pHAHAR”-W Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
PIGMENTS LLP State Name : Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Invoice No. Dated

390 1-Aug-19

Delivery Note Mode/Terms of Payment
390 30 Days

Buyer's Order No. Dated

Consignee (Ship to)
R.R.Chem

Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot

Gujarat
GSTIN/UIN
State Name

: 24AAYFR5113R1ZE
: Gujarat, Code : 24

Dispatch Doc No.

Delivery Note Date

390 1-Aug-19
Dispatched through Destination
By Tanker Rajkot

Bill of Lading/LR-RR No.

Motor Vehicle No.
GJ-01-DT-9073

Buyer (Bill to)
R.R.Chem

Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot

Terms of Delivery

Gujarat
GSTIN/UIN : 24AAYFR5113R1ZE
State Name : Gujarat, Code : 24
S1 Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 17,070.000 kgs 0.01 |kgs 170.70
CGST Receivable/payable 15.36
SGST Receivable/payable 15.36
Less : Round Off (-)0.42
Total 17,070.000 kgs T 201.00
Amount Chargeable (in words) E. & O.E

INR Two Hundred One Only

Company's PAN
Declaration

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and correct.

: AAPFP7958P

A/c Holder's Name:
Bank Name
A/c No. :
Branch & IFS Code:
SWIFT Code

Company's Bank Details

PRAHARIT PIGMENTS LLP

: Axis Bank C/c No.918030009899356

918030009899356
Ankleshwar & UTIB0O000458

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice




Tax 14(@@

Praharit Pigments LLP
- Plot No: 38/11, Industrial Estate
pHAHAR”-W Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
PIGMENTS LLP State Name : Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Tnvoice No. Dated

402 3-Aug-19

Delivery Note Mode/Terms of Payment
402 30 Days

Buyer's Order No. Dated

Consignee (Ship to)
R.R.Chem

Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot

Gujarat
GSTIN/UIN
State Name

: 24AAYFR5113R1ZE
: Gujarat, Code : 24

Dispatch Doc No.

Delivery Note Date

402 3-Aug-19
Dispatched through Destination
By Tanker Rajkot

Bill of Lading/LR-RR No.

Motor Vehicle No.
GJ-01-DT9073

Buyer (Bill to)
R.R.Chem

Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot

Terms of Delivery

Gujarat
GSTIN/UIN : 24AAYFR5113R1ZE
State Name : Gujarat, Code : 24
S1 Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 17,980.000 kgs 0.01 |kgs 179.80
CGST Receivable/payable 16.18
SGST Receivable/payable 16.18
Less : Round Off (-)o.16
Total 17,980.000 kgs T 212.00
Amount Chargeable (in words) E. & O.E

INR Two Hundred Twelve Only

Company's PAN
Declaration

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and correct.

: AAPFP7958P

A/c Holder's Name:
Bank Name
A/c No. :
Branch & IFS Code:
SWIFT Code

Company's Bank Details

PRAHARIT PIGMENTS LLP

: Axis Bank C/c No.918030009899356

918030009899356
Ankleshwar & UTIB0O000458

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice




Tax Iﬂ(@(ﬂ

Praharit Pigments LLP "nvoice No. Dated
- Plot No: 38/11, Industrial Estate 411 6-Aug-19
pHAHAR”-W Jhagadia-393110, Dist: Bharuch Delivery Note Mode/Terms of Payment
GSTIN/UIN: 24AAPFP7958P1Z4 411 30 Days
PIGMENTS LLP State Name : Gujarat, Code : 24 Buyer's Order No. Dated
E-Mail : rpadshala@praharit.com
Consignee (Ship to) Dispatch Doc No. Delivery Note Date
R.R.Chem 411 6-Aug-19
Plot No:- 408-9-10-15-16-17 Dispatched through Destination
Gidc,Bamanbore ,Rajkot BY TANKER RAJKOT
Gujarat Bill of Lading/LR-RR No. |Motor Vehicle No.
GSTIN /UIN :24AAYFR5113RIZE GJO1DT9073
State Name : Gujarat, Code : 24 T p
- erms of Delivery
Buyer (Bill to)
R.R.Chem
Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN : 24AAYFRS5113R1ZE
State Name : Gujarat, Code : 24
S1 Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 17,460.000 kgs 0.01 |kgs 174.60
CGST Receivable/payable 15.71
SGST Receivable/payable 15.71
Less : Round Off (-)0.02
Total 17,460.000 kgs T 206.00
Amount Chargeable (in words) E. & O.E

INR Two Hundred Six Only

Company's PAN
Declaration

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and correct.

: AAPFP7958P

A/c Holder's Name:
Bank Name
A/c No. :
Branch & IFS Code:
SWIFT Code

Company's Bank Details

PRAHARIT PIGMENTS LLP

: Axis Bank C/c No.918030009899356

918030009899356
Ankleshwar & UTIB0O000458

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice




Tax 14(@4

Praharit Pigments LLP nvoice No. Dated
- Plot No: 38/11, Industrial Estate 418 8-Aug-19
pHAHAR’TW Jhagadia-393110, Dist: Bharuch Delivery Note Mode/Terms of Payment
GSTIN/UIN: 24AAPFP7958P1Z4 418 30 Days
PIGMENTS LLP State Name : Gujarat, Code : 24 Buyer's Order No. Dated
E-Mail : rpadshala@praharit.com
Consignee (Ship to) Dispatch Doc No. Delivery Note Date
R.R.Chem 418 8-Aug-19
Plot No:- 408-9-10-15-16-17 Dispatched through Destination
Gidc,Bamanbore ,Rajkot BY TANKER RAJKOT
Gujarat Bill of Lading/LR-RR No. |Motor Vehicle No.
GSTIN /UIN :24AAYFR5113R12E GJO1DT9073
State Name : Gujarat, Code : 24 T p
- erms of Delivery
Buyer (Bill to)
R.R.Chem
Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN : 24AAYFRS5113R1ZE
State Name : Gujarat, Code : 24
S1 Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 17,650.000 kgs 0.01 |kgs 176.50
CGST Receivable/payable 15.89
SGST Receivable/payable 15.89
Less : Round Off (-)0.28
Total 17,650.000 kgs T 208.00
Amount Chargeable (in words) E. & O.E

INR Two Hundred Eight Only

Company's PAN
Declaration

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and correct.

: AAPFP7958P

A/c Holder's Name:
Bank Name
A/c No. :
Branch & IFS Code:
SWIFT Code

Company's Bank Details

PRAHARIT PIGMENTS LLP

: Axis Bank C/c No.918030009899356

918030009899356
Ankleshwar & UTIB0O000458

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice




Tax 14(@5

Praharit Pigments LLP
- Plot No: 38/11, Industrial Estate
pHAHAR”-W Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
PIGMENTS LLP State Name : Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Mnvoice No. Dated

429 11-Aug-19

Delivery Note Mode/Terms of Payment
429 30 Days

Buyer's Order No. Dated

Consignee (Ship to)
R.R.Chem

Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot

Gujarat
GSTIN/UIN
State Name

: 24AAYFR5113R1ZE
: Gujarat, Code : 24

Dispatch Doc No.

Delivery Note Date

429 11-Aug-19
Dispatched through Destination
By Tenker Rajkot

Bill of Lading/LR-RR No.

Motor Vehicle No.
GJ-01-DT-9073

Buyer (Bill to)
R.R.Chem

Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot

Terms of Delivery

Gujarat
GSTIN/UIN : 24AAYFRS5113R1ZE
State Name : Gujarat, Code : 24
S1 Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 17,680.000 kgs 0.01 |kgs 176.80
CGST Receivable/payable 15.91
SGST Receivable/payable 15.91
Round Off 0.38
Total 17,680.000 kgs T 209.00
Amount Chargeable (in words) E. & O.E

INR Two Hundred Nine Only

Company's PAN
Declaration

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and correct.

: AAPFP7958P

A/c Holder's Name:
Bank Name
A/c No. :
Branch & IFS Code:
SWIFT Code

Company's Bank Details

PRAHARIT PIGMENTS LLP

: Axis Bank C/c No.918030009899356

918030009899356
Ankleshwar & UTIB0O000458

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice




Tax 14(@6

Praharit Pigments LLP nvoice No. Dated
- Plot No: 38/11, Industrial Estate 436 12-Aug-19
pHAHAR”-W Jhagadia-393110, Dist: Bharuch Delivery Note Mode/Terms of Payment
GSTIN/UIN: 24AAPFP7958P1Z4 436 30 Days
PIGMENTS LLP State Name : Gujarat, Code : 24 Buyer's Order No. Dated
E-Mail : rpadshala@praharit.com
Consignee (Ship to) Dispatch Doc No. Delivery Note Date
R.R.Chem 436 12-Aug-19
Plot No:- 408-9-10-15-16-17 Dispatched through Destination
Gidc,Bamanbore ,Rajkot By Tanker Rajkot
Gujarat Bill of Lading/LR-RR No. |Motor Vehicle No.
GSTIN /UIN :24AAYFR5113RIZE GJO1DT9073
State Name : Gujarat, Code : 24 T p
- erms of Delivery
Buyer (Bill to)
R.R.Chem
Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN : 24AAYFRS5113R1ZE
State Name : Gujarat, Code : 24
S1 Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 18,150.000 kgs 0.01 |kgs 181.50
CGST Receivable/payable 16.34
SGST Receivable/payable 16.34
Round Off 0.82
Total 18,150.000 kgs T 215.00
Amount Chargeable (in words) E. & O.E

INR Two Hundred Fifteen Only

Company's PAN
Declaration

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and correct.

: AAPFP7958P

A/c Holder's Name:
Bank Name
A/c No. :
Branch & IFS Code:
SWIFT Code

Company's Bank Details

PRAHARIT PIGMENTS LLP

: Axis Bank C/c No.918030009899356

918030009899356
Ankleshwar & UTIB0O000458

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice




Tax 141580

Praharit Pigments LLP
- Plot No: 38/11, Industrial Estate
pHAHAR”-W Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
PIGMENTS LLP State Name : Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Invoice No. Dated

441 14-Aug-19

Delivery Note Mode/Terms of Payment
441 30 Days

Buyer's Order No. Dated

Consignee (Ship to)
R.R.Chem

Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat

Dispatch Doc No. Delivery Note Date

441 14-Aug-19
Dispatched through Destination
BY TANKER RAJKOT

Bill of Lading/LR-RR No. |Motor Vehicle No.

GSTIN/UIN
State Name

: 24AAYFR5113R1ZE

GJ-01-DT-9073

: Gujarat, Code : 24

Buyer (Bill to)
R.R.Chem

Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot

Terms of Delivery

Gujarat
GSTIN/UIN : 24AAYFRS5113R1ZE
State Name : Gujarat, Code : 24
S1 Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 17,860.000 kgs 0.01 |kgs 178.60
CGST Receivable/payable 16.07
SGST Receivable/payable 16.07
Round Off 0.26
Total 17,860.000 kgs ¥ 211.00
Amount Chargeable (in words) E. & O.E

INR Two Hundred Eleven Only

Company's PAN
Declaration

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and correct.

: AAPFP7958P

A/c Holder's Name:
Bank Name
A/c No. :
Branch & IFS Code:
SWIFT Code

Company's Bank Details

PRAHARIT PIGMENTS LLP

: Axis Bank C/c No.918030009899356

918030009899356
Ankleshwar & UTIB0O000458

for Praharit Pigments LLP

Authorised Signatory
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Praharit Pigments LLP
- Plot No: 38/11, Industrial Estate
pHAHAR’TW Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
PIGMENTS LLP State Name : Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Mnvoice No. Dated

453 17-Aug-19

Delivery Note Mode/Terms of Payment
453 30 Days

Buyer's Order No. Dated

Consignee (Ship to)
R.R.Chem

Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot

Gujarat
GSTIN/UIN
State Name

: 24AAYFR5113R1ZE
: Gujarat, Code : 24

Dispatch Doc No.

Delivery Note Date

453 17-Aug-19
Dispatched through Destination
BY TANKER RAJKOT

Bill of Lading/LR-RR No.

Motor Vehicle No.
GJO1 DT9073

Buyer (Bill to)
R.R.Chem

Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot

Terms of Delivery

Gujarat
GSTIN/UIN : 24AAYFRS5113R1ZE
State Name : Gujarat, Code : 24
S1 Description of Goods HSN/SAC| Quantity Rate per Amount
No.
1 |Hydro Chloric Acid 28061000 | 17,880.000 kgs 0.01 |kgs 178.80
CGST Receivable/payable 16.09
SGST Receivable/payable 16.09
Round Off 0.02
Total 17,880.000 kgs ¥ 211.00
Amount Chargeable (in words) E. & O.E

INR Two Hundred Eleven Only

Company's PAN
Declaration

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and correct.

: AAPFP7958P

A/c Holder's Name:
Bank Name
A/c No. :
Branch & IFS Code:
SWIFT Code

Company's Bank Details

PRAHARIT PIGMENTS LLP

: Axis Bank C/c No.918030009899356

918030009899356
Ankleshwar & UTIB0O000458

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice
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GVK EMRI

Reg. AD
GVKEMRI/HR/2022 /RTI/9664 Date: 21/09/2022

To,
Kalpesh B.JANI -Advocate

307, Chitrarath Complex, near President Hotel, Navarangpura,
Ahmedabad-380009

Subject: For providing information
Sir,

The application filed by you was received at this office on 15/9/2022.
In that application you have sought the information regarding the
emergency calls dated 9/2 /2019 which were received at this office for help,
with respect that we have tried to search the information and then we found
the following information.

e (Case date :09/02/2019
e (Call receive : 03:54 hrs.
e Ambulance assigned time: 03:56 hrs.
e Arrival at scene time  : 04:09 hrs.
e HSP arrival time : 04:52 hrs.
e Patient name :01. Unknown

02.Bharatbhai M. Satiya
03.Munnabhai Kadiyadara

e Type of emergency : Poisoning/Drug Overdose
e Hospital name : Smimer Hospital & Medical College-Surat
e Incident Address : Gokuldham soc Bardoli road, near Jorava Gam,

Palsana, Surat.
e Remarks

Unknown Patient: Patient Unconscious
Bharat bhai M. Satiya: Vital not recovered at scene
Munnabhai Kadiydara: Vita not recovered at scene

[ state hereby that the information mentioned above and details and

related documents are true as per my best of knowledge. If you have any



440

objection regarding the information provided to you then you may file
application within 30 days to the following appeal officer.

GVK Emergency Management and Research Institute, Ahmedabad

Gujarat 108 Emergency Management Service

Naroda- Kathwada road, Naroda, Ahmedabad-382 330

Yours faithfully
s/d

Information officer

GVK Emergency Management and Research Institute, Ahmedabad

Gujarat 108 Emergency Management Service

Naroda- Kathwada road, Naroda, Ahmedabad-382 330

* The information furnished is based on data recorded in the electronic

device.
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